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JOINT COMMITTEE REPORT WITH RESPECT TO THE ORIGINAL
APPLICATION No. 223/2024(CZ) BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL CENTRAL ZONE BENCH,
BHOPAL IN THE MATTER OF KHANAN GRASTH SANGHARSH
SAMITI V/s UNION OF INDIA & OTHERS

Introduction:-

The Hon’ble NGT, BHOPAL has received a complaint from the
petitioner KHANAN GRASTH SANGHARSH SAMITI regarding
Mining operation of Quartz and Feldspar Mineral in :

1. ML No. 07/2000 by M/s Sandeep Sharma in an area
measuring 4.960ha at Village Gulabgar (Jingaur), Tehsil
Paota, District Kotputli-Behror, Rajsthan

il. ML No. 13/2007 by M/s Jeengaur Mines and Minerals in an
area measuring 4.0335ha at Village Jingaur, Tehsil Paota,
District Kotputli-Behror, Rajasthan

As per the petitioner in the Original Application no. 223/2024(CZ) before
the hon’ble National Green Tribunal Central Zone Bench, Bhopal in the
matter of KHANAN GRASTH SANGHARSH SAMITI V/s UNION OF
INDIA & OTHERS the mining activities undertaken in the ML No.
07/2000 and 13/2007 are in violations of the following:

a. The mining activities are operating without any valid environmental
clearance as required by the OM dated 28.04.2023 issued by MoEF & CC
which directs SEIAA to reappraise the EC’s granted by DEIAA on and
between the period 15.01.2016 and 13.09.2018 and only thereafter the
mining leases should operate.

b. The mines are located at a distance of 4.5m from the human habitation.
Due to the uncontrollable and untimely blasting activities causing
damages like formation of cracks in the walls, doors, and floors of the
houses of the villagers. This fact was recorded in the inspection report
dated 04.10.2022 undertaken by the Assistant Mining Engineer Kotputli.



c. The uncontrollable and untimely blasting activities is also causing
severe disturbance to the wildlife and environment.

d. That the mine lease owners have illegally dumped mine debris and
flattened the ‘Nala’ in Khara No. 84, which passes through ML No.
07/2000 and 13/2007. Such conversion is in violation of the Rajasthan
Minor Mineral Concession Rules 1986 and Water (Prevention and
Control of Pollution) Act, 1974.

e. The mine lease owners illegally dumped mine debris in the ‘Talab’ or
‘Pond’ which lies outside and adjacent to the mine lease area. Failure to
protect tanks, ponds is in violation of Hon’ble High Court order in Abdul
Rahman v. State of Rajasthan WP(C) 1536/2003.

f. The mine lease owners illegally dumped mine debris on nearby forest
land and also constructed a road/pathway inside the forest land to carry
the mined minerals outside the mine lease area thereby violating the
provisions of Section 2 of the Forest (Conservation) Act, 1980

g. The mining operations are operating in violation to the NOC
Conditions obtained under S.21 of the Air (Prevention and Control of
Pollution) Act, 1981.

Hon’ble NGT, Central Zone Bhopal during the hearing on 26.09.2024,
passed the following order in the Original Application No. 223/2024(CZ)

We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of:
(i) One Representative from the District Magistrate, Kotputli-
Behror (Rajasthan)
(ii)  One Representative from the Director General of Mines and
Safety (Rajasthan)
(iii) One Representative from the State Expert Appraisal
Committee (Rajasthan)

The Committee is directed to submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

The report in the matter be filed by the Committee by email at
ngtczbbho-mp@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.



2. Constitution of the Joint Committee:

In compliance with the directions of the Hon’ble NGT, a Joint
Committee was constituted which comprises of following officials
from concerning Departments:-

a) District Magistrate, Kotputli- Behror has nominated Shri Kapil
Kumar, Sub Divisional Magistrate (SDM), Paota, Distrct Kotputli-
Behror.

b) Directorate General of Mines and Safety, Government of India,
Ajmer Region I has nominated Shri Durga Shanker Salvi, Deputy
Director of Mines and Safety,

c) SEIAA, Rajasthan has nominated Shri Sanjeev Kumar Sharma,
Supdt Scientific Officer, SEAC Rajasthan as committee member
from SEIAA/SEAC, Rajasthan.

3. Background: —

The committee was informed relevant facts by concerning
department which are summarized as below:-

a) ML No. 07/2000 by M/s Sandeep Sharma in an area measuring
4.960ha, Mineral- Quarts and Feldspar mineral at village
Gulabgar(Jingaur), Tehsil Paota, District Kotputli-Behror,
Rajsthan

b) ML No. 13/2007 by M/s Jeengaur Mines and MlInerals in an area
measuring 4.0335ha, Mineral- Quarts and Feldspar mineral at
village Jingaur, Tehsil Paota, District Kotputli-Behror, Rajasthan

c) Department of Mines & Geology has provided factual reports for
the ML no 13/2007 and 7/2000.

As per Factual report for mining lease no 07/2000 (Annexure -
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Whereas as per factual report for the mining lease no 13/2007
(Annexure -2)
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. As per the information provided by Directorate General of Mines
and Safety, Ajmer Region-1, It is submitted that the Owner, Agent
or Manager of Mining lease No.07/2000, located near Village-
Gulabgar(Jingaur), Tehsil-Paota, District-Kotputli-Behror (Earlier-
Jaipur District), Rajasthan had obtained permission under
Regulation 106(2)(b) of the Metalliferous Mines Regulations, 1961
to use of Heavy Earth Moving Machinery without deep hole
blasting vide this Directorate’s letter No0.43078/NZ/Ajmer
Region/Perm/2022/ 251714 dated 30.1.2023, which is valid up-to
29.01.2028. Structures of permanent nature, not belonging to the
owner of Mine Lease No0.07/2000, were located at about 5.0m
distanced from the North direction of the mine boundary.
Permission was granted without deep-hole blasting from this
Directorate. The area within 45m distance from permanent building
or structures of permanent nature, not belonging to the owner, was
permitted as “No-Mining Zone”, and area




from 45m to 100m to permanent building or structures of
permanent nature, not belonging to the owner, was permitted as
“No blasting Zone” and rest of area was permitted to work without
deep-hole blasting as shown on the Surface Plan, Ref.No. PLATE
No.2, dated 03.10.2022. Authorisation under Regulation 34(6) of
the Metalliferous Mines Regulation, 1961 to work as manager of
the mine, was granted vide this Directorate’s letter No.
430781/NWZ/Ajmer Region/1/2024/267480, dated 12.8.2024,
which is valid-up to 07.8.2025. It is submitted that permission
under Regulation 106(2)(b) of the Metalliferous Mines
Regulations, 1961 was not obtained from this Directorate by
owner, Agent & Manager of Mining Lease No. 13/2007 and
manager was not appointed at the mine at present. However,
authorisation under Regulation 34(6) of the Metalliferous Mines
Regulations, 1961 was granted vide this Directorate’s letter No.
430737/NZ/Ajmer Region/Perm/ 2021/435 dated 18.3.2021 which
was expired on 17.3.2022, thereafter neither manager was
appointed nor authorization was obtained issued from this
Directorate.

On the above, a letter was issued from this Directorate vide
Reference No.AJ/DMS-1/2024/2173 dated 05.09.2024 to suspend
all mining operations till qualified manager is appointed for
Management, control, supervision & direction of the
mine.(Annexure-3)

e) Department of Forest has issued a letter vide dated 11.11.2024 for
the mining lease no 07/2000 and 13/2007 (Annexure-4), which
states that
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f) Moka report signed by Shri Sanjay Kumar, Tehsildar Paota and
Shri Parmod Samriya, Patwari Dwarikpura has been submitted.
Report states that (Annexure-5),
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4. Inspection of Joint Committee:

Members of Joint Committee conducted discussions and accordingly,
Joint Committee comprising the following members visited the site on
dated 11.11.2024:-

1) Shri Kapil Kumar, Sub Divisional Magistrate (SDM), Paota.

2) Shri Durga Shanker Salvi, Deputy Director of Mines Safety.

3) Shri Sanjeev Kumar Sharma, Supdt Scientific Officer, SEAC
Rajasthan.

Besides Joint Committee members, the following officials were also
present during the joint inspection:

1) Shri Sanjay Kumar, Tehsildar, Paota

2) Ms Sonu Awasthi, Foreman, DMG

3) Shri Pramod Samriya, Patwari, Dwarikpura

Observation during inspection are summarized as below:-

[.  Both the Mines ML No. 07/2000 and ML No. 13/2007 were found
non operational during the inspection. Further as per RAWANA
GENERATION provided from the Department of Mines and
Geology, the Mining lease ML No. 07/2000 is non operational
since 09.6.2024 whereas Mining lease ML No. 13/2007 is non
operational since 19.8.2024 (Annexure-6).

II. Mining lease representative of Mine ML No. 07/2000, Sh.
Bhawani Shankar Sharma has submitted a detailed representation
with reference to mining activity (Annexure-7).

10



I1I.

IV.
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VIIL
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IX.

Mining lease representative of Mine ML No. 13/2007, Sh.
Deepak Singhal has submitted a detailed representation with
reference to mining activity (Annexure-8).

Some of residents complained to the committee that time to time
blasting is being done by the lessee and vibrations have been felt
by most of the residents and house are at risk due to certain cracks
whereas other residents has informed that they have no problems
related to Cracks in the houses due to mining activity.

Joint committee visited house of Shri Hari Ram Gurjar S/o Ganpat
located about 06 meter away from the Piller A of ML No 07/2000.
Shri Hari Ram Gurjar stated that no cracks were observed in the
house due to mining activity.

Joint committee then visited house of Shri Chothmal Gurjar S/o
Ganpat located about 40 meter away from the Piller A of ML No
07/2000. Shri Chothmal Gurjar stated that some cracks were
observed in the house due to mining activity.

Joint committee then visited house of Shri Chaju Ram Meena S/o
Kana Ram located on the boundary line of Piller A to Bl of ML
No 07/2000. Shri Chaju Ram Meena stated that cracks were
observed in the house due to mining activity. House of Shri Chaju
Ram Meena was located on Piller A to B1 of ML No 07/2000 and
same has been mentioned in the ‘Mauka Spot Report’ dated
15.2.2022 of Mining department. (Annexure-9)

Joint committee then visited house of Shri Yaad Ram Gurjar S/o
Ram Kumar Gurjar located near by ML no 13/2007. Shri Yaad
Ram Gurjar stated that no cracks were observed in the house due to
mining activity.

Joint committee then visited house of Shri Nihalchand Meena S/o
Shayar Ram Meena near by ML no 13/2007. Shri Nihalchand
Meena stated that cracks were observed in the house due to mining
activity.

Joint committee then visited house of Shri Ram Niwas Meena S/o
Shayar Ram Meena near by ML no 13/2007. Shri Ram Niwas
Meena stated that cracks were observed in the house due to mining
activity.

11
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XI1I.

XIII.

XIV.

XV.

XVL

XVIL

XVIII.

Joint committee then visited house of Shri Lal Chand Meena S/o
Bakshi Ram Meena near by ML no 13/2007. Shri Lal Chand
Meena stated that cracks were observed in the house due to mining
activity.

Joint committee then visited house of Shri Chanda Ram Meena S/o
Ram Karan near by ML no 13/2007. Shri Chanda Ram Meena
stated that cracks were observed in the house due to mining
activity.

Joint committee then visited house of Shri Narsi Ram Meena S/o
Ram Karan near by ML no 13/2007. Shri Narsi Ram Meena stated
that cracks were observed in the house due to mining activity.

Joint committee then visited house of Shri Ram Karan Meena S/o
Richpal. Shri Ram Karan Meena stated that cracks were observed
in the house due to mining activity.

Joint committee then visited house of Shri Mam Raj Meena. He
stated that cracks were observed in the house due to mining
activity.

Joint committee then visited house of Shri Mahendra Meena S/o
Shyra Rm. Shri Mahendra Meena stated that cracks were observed
in the house due to mining activity.

Joint committee then visited house of Shri Badri Prasad Meena S/o
Dhanna Ram. Shri Indraj Meena stated that cracks were observed
in the house due to mining activity.

Lessee of Mine ML No. 13/2007 has constructed office at mining
lease area. No cracks were observed in the office. (Photographas of
the houses are enclosed Annexure-10)

5. Conclusions:

On the basis of the provided information by concerned departments

and other relevant information the following were concluded:-

a) As per provided information by both the mining lease holders,
applications for reappraisal of Environment Clearance issued by
DEIAA have been submitted on PARIVESH PORTAL.

b) During the time of inspection, mines were found non operational.

c¢) Joint committee observed cracks in some of the houses whereas in the

some house cracks were not observed. It could not be concluded the
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scientific reasons of the cracks accurately without scientific/geological
study.

d) As per report of Tahsildar and Patwari, in the proximity of both the
mining leases a Nallah has been mentioned in the Revenue record
whereas no Talab/ Pond has been mentioned in the Revenue Record.

e) As per report of Department of Forest both the mining lease are not
located within the forest area and debris has not been dumped in the
vacinit of forest land.

f) As per the provided information both the mining leases have valid CTO

(issued from RSPCB).
Sanjeev Kumar Sharma, Durga Shinker Salvi, Ka;@{(umar,
Supdt Scientific Officer Deputy Director SDM
o o
Ms Sonu Awasthi, Sanjay Kumar,
Forman Tehsildar, Paota
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JOINT COMMITTEE REPORT WITH RESPECT TO THE ORIGINAL
APPLICATION No. 223/2024(CZ) BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL CENTRAL ZONE BENCH, BHOPAL IN THE
MATTER OF KHANAN GRASTH SANGHARSH SAMITI V/s UNION
OF INDIA & OTHERS

Introduction:-

The Hon’ble NGT, BHOPAL has received a complaint from the
petitioner KHANAN GRASTH SANGHARSH SAMITI regarding Mining
operation of Quartz and Feldspar Mineral in :

1. ML No. 07/2000 by M/s Sandeep Sharma in an area measuring
4.960ha at Village Gulabgar (Jingaur), Tehsil Paota, District
Kotputli-Behror, Rajsthan

ii. ML No. 13/2007 by M/s Jeengaur Mines and Minerals in an
area measuring 4.0335ha at Village Jingaur, Tehsil Paota,
District Kotputli-Behror, Rajasthan

As per the petitioner in the Original Application no. 223/2024(CZ) before
the hon’ble National Green Tribunal Central Zone Bench, Bhopal in the
matter of KHANAN GRASTH SANGHARSH SAMITI V/s UNION OF INDIA
& OTHERS the mining activities undertaken in the ML No. 07/2000 and
13/2007 are in violations of the following;:

a. The mining activities are operating without any valid environmental
clearance as required by the OM dated 28.04.2023 issued by MoEF & CC
which directs SEIAA to reappraise the EC’s granted by DEIAA on and
between the period 15.01.2016 and 13.09.2018 and only thereafter the

mining leases should operate.
b. The mines are located at a distance of 4.5m from the human habitation.

Due to the uncontrollable and untimely blasting activities causing damages
like formation of cracks in the walls, doors, and floors of the houses of the
villagers. This fact was recorded in the inspection report dated 04.10.2022
undertaken by the Assistant Mining Engineer Kotputli.
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¢. The uncontrollable and unti i ivities | '
gisturbance to the wildlife and“;f\l/?r(l))llﬁtclr?f WAVILER Sitho cavsing severe
ﬂ.at"g:itdttl]:ee m}n;;lienasl(el owr;trs have i'IlegaIly dumped mine debris and
G 30T, Sl s 1ara ‘o..84,.wh|?h passes thrf)ugh ML .NO' 07(2000
Py ersion 1s in violation qf the Rajasthan Minor Mm.eral
cession Rules 1986 and Water (Prevention and Control of Pollution)

Act, 1974,

e. The mine lease owners illegally dumped mine debris in the ‘Talab’ or
"Pond” which lies outside and adjacent to the mine lease area. Failure to
protect tanks, ponds is in violation of Hon’ble High Court order in Abdul
Rahman v. State of Rajasthan WP(C) 1536/2003.

f. The mine lease owners illegally dumped mine debris on nearby forest land
and also constructed a road/pathway inside the forest land to carry the mined
minerals outside the mine lease area thereby violating the provisions of
Section 2 of the Forest (Conservation) Act, 1980

g. The mining operations are operating in violation to the NOC Conditions

obtained under S.21 of the Air (Prevention and Control of Pollution) Act,
1981.

Hon’ble NGT, Central Zone Bhopal during the hearing on 26.09.2024,
passed the following order in the Original Application No. 223/2024(CZ)

We deem it just and proper to call a report on the matter in issue, in
present application, from a Joint Committee consisting of:
(i)  One Representative from the District Magistrate, Kotputli-Behror

(Rajasthan)

(i) One Representative from the Director General of Mines and
Safety (Rajasthan)

(iii) One Representative from the State Expert Appraisal Committee
(Rajasthan)

The Committee is directed to submit the factual and action taken
report within six weeks. The State PCB will be the nodal agency for
coordination and logistic support.

The report in the matter be filed by the Committee by email at ngtczbbho-
mp@gov.in preferably in the form of searchable PDF/OCR Support PDF
and not in the form of Image PDF.
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2. Constitution of the Joint Committee:
In compliance with th

Committee was constituted

concerning Departments:-

e directions of the Hon’ble NGT, a Joint
which comprises of following officials from

a) District Magistrate, Kotputli- Behror has nominated Shri Kapil
Kumar, Sub Divisional Magistrate (SDM), Paota, Distrct Kotputli-
Behror.

b) Directorate General of Mines and Safety, Government of India,
Ajmer Region 1 has nominated Shri Durga Shanker Salvi, Deputy
Director of Mines and Safety,

¢) SEIAA, Rajasthan has nominated Shri Sanjeev Kumar Sharma, Supdt
Scientific Officer, SEAC Rajasthan as committee member from
SEIAA/SEAC, Rajasthan.

3. Background: —

The committee was informed relevant facts by concerning
department which are summarized as below:-

a) ML No. 07/2000 by M/s Sandeep Sharma in an area measuring
4.960ha, Mineral- Quarts and Feldspar mineral at. village
Gulabgar(Jingaur), Tehsil Paota, District Kotputli-Behror, Rajsthan

b) ML No. 13/2007 by M/s Jeengaur Mines and MlInerals in an area
measuring 4.0335ha, Mineral- Quarts and Feldspar mineral at village
Jingaur, Tehsil Paota, District Kotputli-Behror, Rajasthan

¢) Department of Mines & Geology has provided factual reports for the
ML no 13/2007 and 7/2000.

As per Factual report for mining lease no 07/2000 (Annexure -1)
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Whereas as per factual report for the mining lease no 13/2007
(Annexure -2)
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d. As per the information provided by Directorate General of Mines and
Safety, Ajmer Region-1, It is submitted that the Owner, Agent or
Manager of Mining lease No0.07/2000, located near Village-
Gulabgar(Jingaur), Tehsil-Paota, District-Kotputli-Behror (Earlier-
Jaipur District), Rajasthan had obtained permission under Regulation
106(2)(b) of the Metalliferous Mines Regulations, 1961 to use of
Heavy Earth Moving Machinery without deep hole blasting vide this
Directorate’s letter No.43078/NZ/Ajmer Region/Perm/2022/ 251714
dated 30.1.2023, which is valid up-to 29.01.2028. Structures of
permanent nature, not belonging to the owner of Mine Lease
No.07/2000, were located at about 5.0m distanced from the North
direction of the mine boundary. Permission was granted without deep-
hole blasting from this Directorate. The area within 45m distance
from permanent building or structures of permanent nature, nol
belonging to the owner, was permitted as “No-Mining Zone”, and area



2231645:;:0‘3 ellg?qm' to penngnent blfilding or structures of permanent
e, ging to the owner, was permitted as “No blasting
Zong and rest of area was permitted to work without deep-h
blasting as shown on th out deep-hole
o5 10, Bu8,: Aund on the Surface Plan, Ref.No. PLATE No.2, dated
M'. . o .1 uthorisation under Regulation 34(6) of the Metalliferous
. (ljnes ;gu atl(;l)1.,.]96] to ’work as manager of the mine, was granted
}V{le eion/l /121% 24/26]'11 :Cgt(())rate s letter No. _4307'81/N“‘/Z/Ajmer
g . 0, dated 12.8.2024, which is valid-up to
07.8.2025. Itis SubmltFed that permission under Regulation 106(2)(b)
of the 'Metalhferous Mines Regulations, 1961 was not obtained from
this Directorate by owner, Agent & Manager of Mining Lease No.
13/2007 and manager was not appointed at the mine at present.
ngever, authorisation under Regulation 34(6) of the Metalliferous
Mines Regulations, 1961 was granted vide this Directorate’s letter
No. 430737/NZ/Ajmer Region/Perm/ 2021/435 dated 18.3.2021
which was expired on 17.3.2022, thereafter neither manager was
appointed nor authorization was obtained issued from this Directorate.
On the above, a letter was issued from this Directorate vide Reference
No.AJ/DMS-1/2024/2173 dated 05.09.2024 to suspend all mining
operations till qualified manager is appointed for Management,
control, supervision & direction of the mine.(Annexure-3)

e) Department of Forest has issued a letter vide dated 11.1 1.2024 for the
mining lease no 07/2000 and 13/2007 (Annexure-4), which states

that
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f) Moka report signed by Shri Sanjay Kumar, Tehsildar Paota and Shri
Parmod Samriya, Patwari Dwarikpura has been submitted. Report

states that (Annexure-5), .
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4. Inspection of Joint Committee:

Members of Joint Committee conducted discussions and accordingly,

.hin;t] C;())g'n‘;nittee comprising the following members visited the site on dated

1) Shri Kapil Kumar, Sub Divisional Magistrate (SDM), Paota.
2) Shri Durga Shanker Salvi, Deputy Director of Mines Safety.

3) Shfi Sanjeev Kumar Sharma, Supdt Scientific Officer, SEAC
Rajasthan.

Besides Joint Committee members, the following officials were also
present during the joint inspection:

1) Shri Sanjay Kumar, Tehsildar, Paota

2) Ms Sonu Awasthi, Foreman, DMG

3) Shri Pramod Samriya, Patwari, Dwarikpura

Observation during inspection are summarized as below:-

I Both the Mines ML No. 07/2000 and ML No. 13/2007 were found
non operational during the inspection. Further as per RAWANA
GENERATION  provided from the Department of Mines and
Geology, the Mining lease ML No. 07/2000 is non operational since
09.6.2024 whereas Mining lease ML No. 13/2007 is non operational
since 19.8.2024 (Annexure-6).

II.  Mining lease representative of Mine ML No. 07/2000, Sh. Bhawani
Shankar Sharma has submitted a detailed representation with
reference to mining activity (Annexure-7).
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III.  Mining lease representative of Mine ML No. 13/2007, Sh. Deepak
Singhal has submitted a detailed representation with reference to
mining activity (Annexure-8).

IV.  Some of residents complained to the committee that time to time
blasting is being done by the lessee and vibrations have been felt by
most of the residents and house are at risk due to certain cracks
whereas other residents has informed that they have no problems
related to Cracks in the houses due to mining activity.

V. Joint committee visited house of Shri Hari Ram Gurjar S/o Ganpat
located about 06 meter away from the Piller A of ML No 07/2000.
Shri Hari Ram Gurjar stated that no cracks were observed in the house
due to mining activity.

VI. Joint committee then visited house of Shri Chothmal Gurjar S/o
Ganpat located about 40 meter away from the Piller A of ML No
07/2000. Shri Chothmal Gurijar stated that some cracks were observed
in the house due to mining activity. '

VII. Joint committee then visited house of Shri Chaju Ram Meena S/o
Kana Ram located on the boundary line of Piller A to Bl of ML No |
07/2000. Shri Chaju Ram Meena stated that cracks were observed in
the house due to mining activity. House of Shri Chaju Ram Meena
was located on Piller A to B1 of ML No 07/2000 and same has been
mentioned in the ‘Mauka Spot Report’ dated 15.2.2022 of Mining
department. (Annexure-9)

VIII. Joint committee then visited house of Shri Yaad Ram Gurjar S/o Ram
Kumar Gurjar located near by ML no 13/2007. Shri Yaad Ram Gurjar
stated that no cracks were observed in the house due to mining

activity.

IX. Joint committee then visited house of Shri Nihalchand Meena Slo
Shayar Ram Meena near by ML no 13/2007. Shri Nihalchand Meena
stated that cracks were observed in the house due to mining activity.

X.  Joint committee then visited house of Shri Ram Niwas Meena S/o
Shayar Ram Meena near by ML no 13/2007. Shri Ram Niwas Meena
stated that cracks were observed in the house due to mining activity.
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XI. Joint committee then visited house of Shri Lal Chand Meena S/o
Bakshi Ram Meena near by ML no 13/2007. Shri Lal Chand Meena
stated that cracks were observed in the house due to mining activity,

XII.  Joint committee then visited house of Shri Chanda Ram Meena S/o
Ram Karan near by ML no 13/2007. Shri Chanda Ram Meena stated
that cracks were observed in the house due to mining activity.

XL Joint committee then visited house of Shri Narsi Ram Meena S/o Ram
Karan near by ML no 13/2007. Shri Narsi Ram Meena stated that
cracks were observed in the house due to mining activity.

XIV.  Joint committee then visited house of Shri Ram Karan Meena S/o
Richpal. Shri Ram Karan Meena stated that cracks were observed in
the house due to mining activity.

XV.  Joint committee then visited house of Shri Mam Raj Meena. He stated
that cracks were observed in the house due to mining activity.

XVIL.  Joint committee then visited house of Shri Mahendra Meena S/o
Shyra Rm. Shri Mahendra Meena stated that cracks were observed in
the house due to mining activity.

XVIL.  Joint committee then visited house of Shri Badri Prasad Meena S/o
Dhanna Ram. Shri Indraj Meena stated that cracks were observed in *
the house due to mining activity.

XVIIL.  Lessee of Mine ML No. 13/2007 has constructed office at mining
lease area. No cracks were observed in the office. (Photographas of

' the houses are enclosed Annexure-10)

5. Conclusions:

On the basis of the provided information by concerned departments and
other relevant information the following were concluded:-

a) As per provided information by both the mining lease holders,
applications for reappraisal of Environment Clearance issued by
DEIAA have been submitted on PARIVESH PORTAL.

b) During the time of inspection, mines were found non operational.

¢) Joint committee observed cracks in some of the houses whereas in the
some house cracks were not observed. It could not be concluded the
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scientific  reasons  of  the cracks  accurately  without
scientific/geological study.

d) As per report of Tahsildar and Patwari, in the proximity of both the
mining leases a Nallah has been mentioned in the Revenue record
whereas no Talab/ Pond has been mentioned in the Revenue Record.

e) As per report of Department of Forest both the mining lease are not
located within the forest area and debris has not been dumped in the
vacinit of forest land. '

f) As per the provided information both the mining leases have valid
CTO (issued from RSPCB).

d

Sanjeev Kumar Sharma,
Supdt Scientific Officer Deputy

Sanjay Kurmar,

MsFSonu Awasthi, Tehsildar, Paota
orman

'ga SHanker Salvi, Kap%((umar,
Durga nke e
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DIPVCE A LRTEET
Gowvt. of nclia
RETE PVCE PPRIEE S AP
Ministry of Labour £ Employment
S AT AR 2 21 SR Y VS RR R IS T Y
AR i Directorate-General of Mines Safely

INO: 430781 |NZ|Ajmer Region|Perm|2022{251714 Ajmer, Date: 30/01/2023
Frrrara 1 & wraAr g w3, o, Tereun, R 305001, § 3w : dgmsajr @gmail.com, ZINT FHAT : 0145-2425537

QW:

YleT HI&T A UF / Director of Mines Satety,
HSAAT 8T HITAT / Ajmer Region, Ajmer.

Yar A,

A FET FAR WA qF A oy v 2 A

i Ao - St AFA8 T @t (TATA . 07/2000)
forareit Brtel, dgeier 3gaqTaTdY,

forerT et Tsrear=

fawar: urgwe @ RfAga. 1961 F R 1062) @) & dga Av A aerfes & R s 7t & wamr
& HARTT & wFae A

HRIET,

Please refer (o your letter dated 20.10.2022, online application Id : 251714, dated 20.10.2022 and letier dated
06.01.2023 enclosing therewith surface plan & Sections Nos. Plate No | & Plate No 2, both dated 03.10.2022
showing surface features within 300 meters of the leasehold boundary of the mine, on the above subject,

The matter has been considered in the light of what has been stated in your application under reference.

By virtue of the powers conferred on the Chicf Inspector of Mines (also designated as Directar General of Mines
Safety) under Regulation 106(2)(b) of the Mctalliferous Mines Regulations, 1961 and by virtue ol authorization
granted (0 me by the Chicf Inspector of Mines (also designated as Director General of Mines Safety) under
scetion 6(1) of the Mines Ac(,1952, 1 hereby, specify conditions governing o usc of Heavy Larth Moving
Machinery (HEMM’s) for digging. excavation, removal of overburden and cxtraction of stone and to fnrm
benches in overburden & stone without deep_hole blasting in the arca bounded by and wmarked as ¢
(27738'41.24°N. 76°00'38.24"E), C2 (2738'44.17"N. 76"00:38.27"12). B2 (27°38'44.16"N. 76"00'38 99"F), ¢
(27738'42.98"N. 76°00'39.27"E), 10 (27°38'42.18"N. 76"00'40.39°E). 11 (27°3841.11°N. 76%042.715). 12
(27°38'41.19"N. 76°00'44.04"E), 13 (2738'41.50"N, 76"0045.50"E), 14 (27"38'42.07°N. 76"0040.76"15). 15
(2793842.62°N. 76%00'47.30"E), 1 (27°38'42.21"N, 76"0047.73"F). 1 (27938'39.22°N. 76°0047 7178y 1
(27°3839.2"°N. 76"00'50.55"E), G (2793835.95"N. 76°00°50.52"E). I (27°38'36.0"N. 7670044 38 ). 1
(2738'38.66"N. 76"00'44.6"E). D (27"38441.22"N, 76"00'41.78"12) and C (27°38'41 24N, 76"00'38.24"15) and
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to use HEMM only (without any blasting) in the area bounded & marked as B2 (27"38'44.16N.
76°0038.99"E), Bl (27°3844.81"N, 76°0039.0°E), 1 (27°3844.80°N, 76°00'40.65"E), 2 (27°38'44.07"N,
76°0040.96°E), 3 (2738'43.69"N, 76%00'41 49°), 4 (27938'42.94"N, 76°0043.14"E), 5 (27738'42.97°N,
76°00'43.74"E), 6 (27938'43.19°N, 76900'44.81"), 7 27°38'43.517N, 76900'45.51"E), 8 (27938'43.90"N,
76°00'45.89"E), 15 (2738'42.62"N. 76Y0047.30"E), 14 (27Y38'42.07"N, 76'00'40.76"E), 13 (27938'41 50N,
76°00'45.50"E), 12 (27°38'41.19"N, 76Y00'44.04"E), 11 (27384111, 76°00'42.71"E), 10 (27938'42 18"N.
76°00'40.39"E), 9 (27938'42.98"N, 76°00'39.27"E) and B2 (27938'44.16"N, 76°00'38.99"E) as shown on plan
No Plate No I & Plate No 2, both dated 03.10.2022 at Jingaur Masonry Stone Mine (ML No. 0772000, LIN
2252519925) of Shri Sandeep Kumar Sharma, located near village Gulabgarh, Tehsil Kotputli & District Jaipur.
Rajasthan, subject to the following conditions being strictly complied with,

1.0 General @ 1.1 Except where otherwise provided for in this permission, all provisions of the Metalliterous
Mines Regulations, 1961 relating to opencast workings, use of explosives and use of machinery shall be strictly
complied with.

1.2 No working shall be made or extended within 45 m of any building/structure of permancnt nature, not
belonging to owner of the mine without permission in writing from this Directorate under Regulation 109 of the
Metalliferous Mines Regulations, 1961,

1.3 No working shall be made in any spot lying within harizontal distance of 1S m from either bank of the Canal
or any stream, Nallah, etc. without obtaining permission in writing from this Directorate under Regulation 127
of the Metalliferous Mines Regulations, 1961 Adequate protection against inrush of Nallah water in the mine
shall be provided and maintained.

t.4 During heavy rain, the Manager or senior most mine official present in the mine, shall go round the surface
area of the mine to check vulnerable points and effectiveness of the safety measures. Standing orders for
withdrawn of persons from the mine in case of apprehended danger should be framed and enforced.

1.5 (a) No deep hole (dia of holes more than 34mm) blasting shall be conducted in the mine.

(b) No blasting shall be done within 100m of any dwellings and other important structures not belonging to the
owner of the mine. All other blasting in the mine shall be carried out strictly as per the stipulations laid down in
" Regulation 164 of the MMR, 1961.

w(c) No blasting shall be conducted withowt muffling ol the shot holes.

() The area bounded & marked as B2 (27'38'44.16"N, 76%00'38.99"E), BI  (27938'44.81"N,
76°00'39.0"E), 1 (27°38'44.80"N, 76%00'40.65"E), 2 (27°38'44.07°N, 76°00'40.96"'F), 3 (27°38'43.69"N,
76°00'41.49"E), 4 (27°38'42.947N, 76%00'43.14"E), 5 (27938'42.97"N, 76%00'43.74"'F), 6 (27938'43.19"N,
76°00'44.81""E), 7 (27°38'43.51"N, 76%00'45.51"F), 8 (27°38'43.90"N, 76%00'45.89"E), 15 (27938'42.62"N,
76%00'47.30"E), 14 (27°38'42.07'N,  76%00'40.76"E), 13 27°38'41.50"N,  76%00'45.50"F), 12
(27°38'41.19"N, 76°00'44.04"'E), 11 27°38'41.11"N, 76%00'42.71"E), 10 (27°38'42.18”N, 7600'40.39"'E), 9
(27°38'42.98"N, 76000'3‘).27"12) and B1 (27038'44.81”N, 76000'3‘).0”['2) shown in green shade on plan No.

Plate No I & Plate No 2, both dated 03.10.2022 where work shall be carried out with HEMM only
(without any blasting) shall be physically demarcated on the ground by pillars in distinct colour..

(¢) No blasting shall be conducted using SME/SMS/ANIO explosive without having valid permission obtained
under Regulation 155(1) & 162(5) of Metalliferous Mines Regulations, 1961.

1.6 No blasting in the mine shall be carried out within 300m of public roads till such time the blasting incharge
has ensured that no persons/vehicles passes on such roads during the time of blasting. For the purpose, drop bar
barrier shall be provided on both side of such road at a distance of 300m from the place of firing of shots in the
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proposed limit of quarry and during blasting, guard shall be posted on the barrier and persons/vehicles shall not
be allowed to pass on the said road during blasting and till the time all clear signal after blasting is obtained.

1.7 Blasting shall be conducted only after ensuring that persons including blaster within 500m radial distance
from place of firing of shot holes have taken proper shelter. The persons/femployees of the nearby mines,
crushers. offices, dwellings, schools, structures ete belonging or not belonging to owner lying within 500m
radial distance shall also been withdrawn outside danger zone or removed to proper blasting shelter.

1.8 The owner shall indemnify occupants/owners of the houses/ dwellings/ buildings or other structures of public
authority concerned, if any, against the dangers to those properties or injury to them or other persons arising oul
of operations conducted under (his permission.

1.9 All contractor workers shall be vocationally trained as per the provisions of Mines Vocational Training
Rules. 1960. before deploying in opencast working and shall be duly authorised by the manager as competent
persons.

{.10 The driving ficense and V.T. Certificate of all the operators of the transporting machinery deploved in the
mine shall remain in the safe custody of the Manager (against receipt) and the operators may carry the
photocopy with them whilst on duty.

I.11 The attendance of the operators of lippers/trucks shall be recorded every time they enter the mine boundary.

1.12 Hours and limitation of employment of contractor’s employce shall be as prescribed in Section 28 to 35 of
the Mines Act, 1952 in respect of above ground and opencast workings and shall be strictly complied with

1.13 The mine shall be worked during day-light hours only.

I.14 This Directorale shall be informed as soon as the mining operations are commenced in accordance with this
condition governing and intimation about temporary discontinuance or completion of mining operations shall
also be sent promptly and in any case not later than one month thereof.

2.0 Opencast Working: Height and Width of Benches

2.1. (a) The height of benches in Alluvium shall not be more than 3.0m and that in overburden, ore body or
other rock formation shall not be more than the digging height of the machine used for digging. excavation or
removal or 6.0 m whichever is less.

(b) Width of any bench shall not be less thant. width of the widest machine plying on the bench plus 2m., or 2. if
dumpers ply on the bench, 3 times the width of the dumper, or 3. the height of the bench, whichever is more.

2.2 The sides in overburden and mineral benches shall be kept sloped to prevent danger from fall of sides.
Overall slope of the quarry face towards hangwall side should not exceed 45degree.

2.3 No person other than required for operating the machinery shall be allowed to remain near the foot of the
benches exceeding 3.0 m in height. When persons are employed within 5 meters of the working lace. adequatce
precautions shall be taken to ensure their safety by dressing the sides of the bench,

2.4 The quarrying operation shall be conducted from top downwards and no men & machines shall be deployed
at the bottom of high benches.

3.0 Roads for Trucks and Dumpers etc:

3.1 All voads for trucks, dumpers or other mobile machinery shall be maintained in good condition. 3.2 (a)
Wherever practicable, all roads from the opencast workings shall be arranged to provide one way traffic.

{(b) No road shall be of width less than three time plus 5m width of the largest vehicle plying on road.

hitps:Happroval-permission-dgms.gov.in/PermissionExemptionRelaxation/PEREmailCorespondence/Draft?q=yit MOrXvs PE 208 TARIWX Q% 3¢% 3d 38



o

130/23, 12:33 PM Email

3.3 (a) All corner and bends shall be made in such a way that operator of vehicle have clear view of distance of
not less than 3 times the braking distance of largest HEMM working at 40Km/hour.

{(b) Where it is not possible to ensure a visibility for a distance as mention in (a) there shall be provided with two
roads of width not less than 2 times plus 3m of largest vehicle plying on the road with a strong road divider at
centre with adequate lighting and reflector along the divider.

3.4 Except with the express permission of the Chief Inspector in writing and subject to such conditions as he
may specify therein, no road shall have a gradient steeper than 1 in 16 at any place. Provided that in case of
Ramps over small stretches a gradient up to | in 10 may be permitted.

3.5 Where any road existing above level of surrounding area it shall be provided with strong  parapelt
wall/embankment of following dimensions.

(i) Width at top-not less than Im.
(i1) Width at bottom-not less than 2.5m.

(iii) The height not less than the diameter of tyre of largest vehicle plying on road. It may be noted that just
dumping of mud of OB shall not be treated as strong parapet wall.

4.0 Spoil banks/overburden dumps

4.1 Spoils, overburden or debris shall be deposited at places belong ing to the mine and duly approved by the
manager in writing. The slope of a spoil bank face shall be determined by natural angle of repose of the material
being deposited, but shall in no case exceed 37.5 degrees from the horizontal. The height of spoil bank/dump
shall not exceed 10 m. Garland drains shall be provided around the periphery of the dumps, both at top and
bottom. to collect run-off water. The spoil bank face shall not be retained by artificial means.

4.2 The spoils, overburden or debris shall not be deposited within 45m of a railway line, public road,
transmission, telephone or power lines, other public works or other structures of permanent nature not belonging
lo Management.

4.3 No person shall, or shall be permitted to approach the toe of an active spoil bank where he may be
endangered from matcrial rolling down the face. Suitable warning signs at conspicuous places shall also be
displayed.

4.4 A suilable fence shall be erected between any railway line, other public works or road, or buildings or
structures not belonging to the management, and the toe ot every active spoil bank so as to prevent unauthorized
persons from approaching the spoil bank.

5.0 Supervision :

5.1 (a) A person, possessing at least a Foremanr’s Certificate of competency duly authorised under Regulation
34(6) of the Metalliferous Mines Regulations 1961, shall be appointed as the manager of the mine to look after
[EMMSs operation. Deployment ol HEMM shall be suspended in the absence of the Manager.

(b) During every production shift the opencast workings shall be placed under the charge of a person holding al
lcast Foreman’s Certificate and during maintenance shift the workings shall be placed under the charge of
engincer/foreman, who shall be responsible to see that all the regulations and the orders made there under are
strictly complied with. Deployment of HHEMM shall be suspended in the absence of the Manager and engineer.

5.2 (1)The aggregate horse power ol the machinery used in mine shall not exceed 500, including not more than
two excavators with total horse power not exceeding 200,

(it) Total amount of explosives used per day in mine shall not exceed 100 kg,
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(iii) No working shall be extended below the superjacent ground in the mine.

(iv) Average employment in the mine shall not exceed 75.

(v) Daily personal supervision of the mine shall be exercised by manager.

(vi) At-least one mining mate shall remain appointed in l‘he; mine to assist the manager.
(vi)The manager shall not be appointed in any other mine.

5.3 General: Manager shall frame code of practices for each operation and copy of it shall be handed over to all
concerned. It shall be the duty of all statutory persons o enforce the code of practices so framed.

5.4 He shall in particular:-

(a) make frequent inspections for evidence of slides or of material that may slide or roll from the high wall
(including the face and sides) or spoil-bank:

{b) not allow any person to work under overhanging ledges or where there is evidence of slides, until such
danger has been removed;

(¢) ensure that every person engaged in dressing operations on high walls/sides is provided with, and uscs, a
safety belt of a type approved by the Chief Inspector;

d) cnsure that all loose material is removed from high wall/side before persons are engaged there.
&» =
6.0 Maintenance of Machines:

6.1 If the engineer, mechanical foreman or other competent person making an inspection notices any defect in
any machinery, the said machinery shall be used until the defect has been remedied. Any defect in machinery
reported by its operator shall be promptly attended to.

6.2 Any machine found to be in an unsafe operating condition shall be tagged at the operator’s position *QUT
OF SERVICE DO NOT USE" and its use shall be prohibited until the unsafe condition has corrected.

6.3 All repairs to a machinc shall be done at a location which will provide a safe place for the persons cngaged
on repairs.

6.4 Except for testing, trial or adjustment which must necessarily be done while the machine is in motion, every
machine shall be shut down and positive means taken to prevent its operation while any repair or manual
fubrication is being done.

6.5 Power shall be disconnected when repairs are made (0 any electric machine.

6.6 Any machinery, equipment or part thereof which is suspended or held apart by use of slings, hoists or Jacks
shall be substantially blocked or cribbed belore men are permilted to work underneath or between such
machinery, equipment or part thereo!.

6.7 While inflating tyres, suitable protective cages shall be used. Tyresshall in no case be inflated by silting
cither in the front of it or on top of the same.

0.8 The crane and overhead crane shall be subjected to proof load test and NDT test once in a year from u
competent authority.

0.9 The pressure vessel receiver shall be subjected to hydraulic and NDT test and shall be carricd by a competent
authority. ‘
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6.10 In casc of any defect in equipment such as brake, steering and safety device, the equipment shall
immediately be taken out from use keeping a record thereof.

7.0 Design, operation and maintenance of shovels, excavators, pay loader & other machineries:

7.1 Every shovel, excavator and pay-loader shall be so designed as to afford the operator clear and uninterrupted
vision all around.

7.2 Lvery shovel, excavator, pay-loader, dozer and drills shall be maintained in good and safe working condition
and shall be provided in general with —

(1) efficient warning devices;

(i) front and rear lights of adequate intensity and a portable lamp for use in ecmergency, unless the loading
equipment is not intended to be used beyond day-light hours

(iii) an approved type of portable fire extinguisher or other approved type fire suppression system in cfficient
working condition so placed as to be within easy reach of the operator.

(iv) fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire and fire resistant
sleeves and conduits where cable/wire is used;

(v} a retractable ladder for mounting onto the machine;

(vi) proper seat belt for operator;

(vii) turbo charge guard.

7.3 The following safety features shall also be provided in with every shovel and excavator in particular-

(1) all functions cut-off switch; (i) swing motor brake;

(iii) vent valve on top of hydraulic tank of such a type which is removable without any lool,

(iv) a baftle plate between cold zone and hot zone; (v) provision for limiting of hydraulic cylinders — stopper.

(vi) Fire resistant hydraulic hoses in place of ordinary hoses to decrease the chance of fire. All the sleeves and
conducts where cable/wire are passed shall be fire resistant.

(vii) Turbo charge Guard (ix) Seat belt.

7.4 All dozers shall also be provided with roll over protection, turbo charge guard, fire resistant hydraulic hoses
and wiring near hot zone and seat belt.

7.5 All drills shall also be provided with the following safety features in particular-

(i) approved type of dust prevention or suppression system including wet drilling arrangement;

(ii) each moving parts shall be guarded/fenced in effective manner;

(iii) emergency push button switch in operator’s cabin, main frame, propeller pendent and rear end;
(iv) tripping device to trip the field switch;

(v) thermostat motor protection relay in winding armature and other related parts;

(vi) explosive venl in transformer;
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(vii) proper inferlock (an electric interlock between drilling and propeller operation);
(viti) high air discharge temperature swilch;
(ix) lowlub oil pressure switch;
. (x) oil stop valve (electric solenoid valve in compressor lubrication line);
(xi) no bump circuit (xii) tower lock and lock check valve
(xiii) proper joystick - spring loaded type to return to neutral (dead man safety)
(xiv) disk brake and brake valve and its lesting parameters;
(xv) lock check valve for preventing creeping in drill;
(xvi) seat belt Fire resistant hydraulic hoses and wiring near hot zone Turbo charge guard. ‘
(xix) Cabin for the operator.

7.6 The operator's cabins of every HEMM shall be well designed and substantially built and air-conditioned so
as to render adequate protection to the operator against heat, dust, noise etc. A seat belt for the safety of the
operator shall also be provided in the equipment/HEMM.

7.7 Every shovel, excavalor and pay-loader shall be under the charge of a competent person, authorized in
writing by the manager, herein called the 'Opera tor'. :

7.8 All persons employed or to be employed to operate HEMM shall be trained.

7.9 Only such fitters/mechanics possessing driver's/operator's license, shall be allowed to carry out test-run of
HEMM.

7.10 No person other than the operator or the manager or any person so authorized in writing by the manager
shall ride on a shovel, excavator or pay-loader.

7.11 No person shall be permitted to ride in the bucket of a shovel, excavator or pay-loader.

7.12 Shovel/excavator dippers and pay loader bucket shall be lowered o the ground during greasing operations.
7.13 No shovel. excavator or pay loader shall be operated in a position, where any part of the machine or
suspended loads there {rom are bought closer than 3 m to exposed high voltage transmission lines, unless the
current has been cut off from such exposed transmission lines, and positive mcans have been taken to prevent

the lines from being energized. A notice of this requirement shall be posted at the operator's position.

7.14 Electrical cables, if any, shall be laid in such a manner that they are not endangered either by fatling rocks
or by any mobile equipment.

7.15 The shovel/excavator/pay-loader bucket shall be pulled out of the bank as soon as it is full.,

7.16 When being operated in soft or unstable ground, every shovel and excavator shall be supported on mats,
heavy planks or poles so as to distribute the load of the machinery over larger area and prevent its toppling.

7.17 When not in use, shovel, excavator and pay-loader shall be maved io and stood on stable ground.

7.18 1l more than one stripping machine is in use in any area. either on the same bench or on different benches.
the machines shall be so spaced hat there is adequate space for safe operation of each equipment, and there is no
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danger from flying or lalling picces of stones etc. from one machine to the other.

7.19 The safety features recommended in equipment’s shall be made a part of the notice inviting tender for new
procurement and the design and drawing shall be obtained from OEM for fitting the same in old equipment.

8.0 Duties of shovel, excavator & pay loader operators:

8.1 Before any machine is put into operation, the operator shall look for any placards/tags on the machine like
“OUT OF ORDER™, “UNDER REPAIRS”, etc. and in case such tags are seen anywhere in the entire system, the
machine shall not be started.

8.2 At the commencement of his shilt, the operator shall personally inspect and test the machine, paying special
attention to the following details — (i) that every warning device is in working order, (i) that it is mechanically
sound and in efficient working order, and (iii) that the lighting fixtures are in proper working order, if the

machine is required to work beyond day-light hours.

8.3 He shall not take out the machine for work nor shall he work the machine, unless he is satisfied of its safe
working order.

8.4 The operator shall maintaio a record of every inspection made under clause 15.2 in a bound paged book kept
for the purpose, and shall sign every entry made therein, 5.5 The operator shall keep the cab window clean so as
to ensure clear vision at all times.

8.6 The walkways in or about the cab of any shovel, excavator and pay-loader shall be kept free of loose 1o0ls,
grease containers or other materials that might fall or give rise to tripping hazard.

8.7 The operator shall not operate the machine when persons are in such proximity as to be endangered. The
danger zone for each loading machine shall be declared by the manager and demarcated distinetly.

8.8 The operator shall not swing the bucket over-passing the trucks/dumpers when they are being loaded. e
shall swing the bucket over the body of the truck/dumpers whilst loading and not over the cab, unless the cab is
protected by a substantially strong cover.

8.9 Before leaving the machine, the operator shall fower the bucket to the ground.
8. 10 The operator shall not allow any unauthorized person to ride on the machine.
9.0 Design, operation and maintenance of trucks and dumpers:

9.1 Bvery truck or dumper and other mobile equipment shall be maintained in good and safe working condition
and shall be provided with:

A - Tipper/Trucks: 1. Cabin Guard Extension: Canapy shall cover the operator’s tully.

ii. Exhaust/Retard Brake: Device to control the speed of truck while operating down the gradient. Refer DGMS
{Tech) Circular 02 of 2004.

iii. Propeller Shaft Guard: Propeller shaft guard as specified in DGMS (Tech) circular 10 of 1999,
iv. Tail Gate Protection: Protection of operator against collision either by head on or head to Tail.

v. Limiting speed device: Enable mine management to decide the maximum speed of vehicle to be operated in
mine. The device may be Electronic or mechanical type speed governors.

vi. Audio — visual alarm while reversing: The audio ~ visual alarm provided should confirm to DGMS (Tech)
Circular No. 01 ot 2010.
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vii. Provision of Twvo breaks: One of brakes shall be fail safe. For details refer DGMS Circular 09 of 1999,

viii. Body lifting position locking arrangement: A hooter along with an indication is provided (o indicate the
body is still in lifted position.

ix. Fire suppression System: Refer DGMS circular 10 of 2004. The fire suppression system shall be a factory
fitment and of approved type from Directorate.

X. Blind spot mirror: Operator can have view in blind spot area.

xi. Fire resistant hoses at hot zone: To decrease chance of fire.

xii. Electric Wires and sleeves are (o be of fire resistant quality: To decrease chance of fire.

xiii. Turbo Charge Guard and exhaust tube coated with heat insulated paint: To decrease chance of fire.

\i

3

. Battery Cut off Switch: To decrease chance of fire.

xv. Retro reflective reflectors on all sides: For visibility of truck during night.

Fa

xvi. Seat belt reminder: To alert operator for using the seat belt.

xvii. Proximity warning device: To alert operator when approaching other vehicles/ obstruction. xviii. Rear
Vision System: To assist operator during reversing refer DG Circular No. 12 of 2009.

xix. Auto dipping System: To reduce glaring on eyes of operator during night operations.
xx. Load Indicator and Recorder: Enables management to detect and prevent over loading.
B - Dumpers:

(i) Mechanical steering locking to prevent untoward movement of steering wheel and tyre while work persons
working below the cabin while engine is running.

(i) Blind spot mirror apart {rom rear view mirror to enable operator to have clear visibility of blind spat in and
around dumpers.

(i11) Mechanical type Anti collision device to avoid head (o tail collision on haul road such as tail gate, bumper
extension or any other strong device.

(iv) Fire resistant hydraulic hoses in place of ordinary hoses to decreasc the chance of five. All the sleeves and
conducts where cable/wire are passed shall be fire resistant.

(v) Scat belt for operator.

(vi) The maximum speed of vehicle shall be restricted to 30Km/hours by blocking higher gear or any other
aulomatic means.

(vii) Proper shaft guard.
(viii) Proximity working device.
9.2 The operator's cabins of dumpers/tippers/other mobile cquipments shall be well designed. substantially built

and air conditioned so as to render adequate protection to the operator against heat, dust, noise cte. A seat belt Tor
the safety of the operator shall also be provided in the dumper/vehicle,
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9.3 The audio-visual alarm provided on llmks/dumpus/o(lm mobile equipment shall be of such intensity which
is not less than S dB(A) above the surrounding noise level.

9.4 Every truck or dumper shall be under the charge of a competent person authorised in wriling by the manager
herein called the 'driver'.

9.5 All persons employed or to be employed to drive/operate trucks/dumpers/tippers shall be properly trained.

9.6 Only such fitters/mechanics possessing driver's/operator's license. shall be allowed to carry out test-run of
trucks/dumpers/tippers.

9.7 No person other than the driver or the manag er or any person authorised in writing by the manag,cl shall
ride on a truck or dumper.

9.8 No person shall, or shall be permitted to, ride on the board of a running truck or dumper.
9.9 No vehicle shall be loaded/unloaded on gradient.
9.10 As far as possible, loaded trucks or dumpers shall not be reversed on gradients.

9.11 SufTicient stop blocks shall be provided at every tipping point and these shall be used on every oceasion,
malerial is dumped.

9.12 Code of Traftfic Rules framed by the Manager shall be adopted and followed during move ment of all trucks
and dumpers. They shall be prominently displayed at relevant places in the opencast workings and on
truck/dumpers roads.

9.13 When not in use, every truck or dumper or other wheeled trackless machinery shall be moved to and
parked at proper parking place(s) which shall be on level ground and away from working area of other mobile
equipment. The truck or dumper or other wheeled trackless machinery shall not be parked at a place where it
cannot be observed.

9.14 No person shall, or shall be permitted to, work on the chassis of a truck or dumper, with the body in a raised
position unless the truck or dumper body has been securely blocked in position. The hoist mechanism shall not
be depended upon to hold the body of the truck or dumper in a raised position.

9.15 Suitable points shall be designated for parking utility vans and other light vehicles in the opencast
workings, which in no case shall be less than 30m away from the area where mobile HEMM operates. The light
vehicles shall in no case be taken beyond the designated point unless operation of HEMM in the vicinity has
been stopped.

9.16 No person other than those authorized shall be permitted to enter or remain in any dumping yard, loading
and unloading points and turning points.

9.17 In respect of every truck/dumper or class of truck/dumper, the maximum load to be hauled shall be
determined and notified to operators/drivers by the Manager. Speed limits at which such loads can be hauled
shall also be determined and fixed by the Manager, depending on the road gradient, direction of movement, road
surface etc., and notices/sign boards specifying the same shall be posted along the haul road at appropriate
places/sections.

9.18 The safety features recommended in dumpers/trucks/tippers shall be made a part of the notice inviting
tender for new procurement and the design and drawing shall be obtained from OEM for fitting the same in old

cquipment.

10.0 Duties of truck/dumper/tipper operators:
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10.1 Before commencing work, the driver shall personally check the dumper/truck/tipper for oil(s), fuel & water
levels, tyre inflation, and general cleanliness, and inspect and test the vehicle, paying special attention to the
following details: (i) that brakes and steering system including emergency steering are in proper working order:
(i1) that the warning devices including automatically operated audio visual reversing alarm and rear view camera
arc in working order; (iii) that rear view mirrors on either side of the vehicle and blind spot mirror is provided:
(iv) that side indicator lights are in working order; and (v) that head lights are in working order, i the vehicle is
required to work afler day-light hours.

10.2 The driver/operator shall not take out the vehicle for work nor shall he drive the vehicle, unless he is
satisfied that it is mechanically sound and in efficient working order.

10.3 He shall wear the seal belt before starting the vehicle and shall also ensure that other person(s), il so
authorized to ride in the vehicle, are properly seated and also wear safely belis.

10.4 The driver shall maintain a record of every inspection made under clause 10.1 in a bound paged book kept
for the purpose and shall sign every entry made therein.

10.5 The driver shall keep the cab window clean so as to ensure clear vision at all times.

10.6 The driver shall ensure that the gear is in neutral position, and parking brake is on, before stopping the
engine.

10.7 The driver shall handle the truck/dumper carefully and keep it under control at all times. He shall negotiate
downhill gradients in low gear so that minimum of braking is required.

10.8 He shall not drive too fast. shall avoid distractions and shall drive defensively. He shall not attempt to
overlake another vehicle unless he can see clearly area enough ahead to be surc that he can pass it safely without
cxceeding the speed limit, and that area ahead is free of any road intersection or junction. He shall also sound
audible warning signal before overtak ing and shall not attempt to pass the other vehicle until he has received a
proper audible signal in reply.

10.9 When approaching stripping equipment, the driver of the truck or dumper shall sound the audible warning
signal and shall not attempt to pass the stripping equipment until he has reccived a proper audible signal in reply.

10.10 Before crossing a road or railway line, he shall reduce his speed, look in both directions along the road or
railway line and shall proceed across the road or railway line only if it is safe to do so.

10.11 The driver shall not operate the truck or dumper in reverse unless he has a clear view of the arca behind
the vehicle. He shall give an audible warning signal before reversing a truck or dumper.

10.12 Driver shall be sure of clearance before driving through tun nels, archways, plant structure ele.

10.13 The driver shall not drive 'nose to tail' particularly behind a vehicle with twin rear wheels from which a
stone piece wedged between the tyres may {ly back into the windsereen of his vehicle.

10.14 He shall sound audible warning while approaching blind corners or any other points where person may
walk in front unexpectedly. .

10.15 The driver shall see that the vehicle is not overloaded and that mate rial is not loaded in a manner as (o
project horizontally beyond the sides of the vehicle's body and that any material projecting bevond the front or

rear is indicated by the red flag during day and a red light after day-light hours.

10.16 The driver shall not allow any unauthorized person (o ride on the vehicle. He shall also not allow more
than the authorized number of persons o ride on the vehicle.
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1.0 Dutics of Mechanics, Fitters or Engineers: (a) At the commencement of every shift he shall personally
inspect and test every machine and vehicle paying special attention to the following details: (i) That the brakes
and the warning devices are in working order; (ii) If the vehicle or machine is required to work after day light
hours that the lights are in working order. He shall not permit the vehicle or machine to be taken out for work not
shall he drive the vehicle unless he is satisfied that it is mechanically sound and in efficient working order. (b)
The mechanic shall maintain a record of every inspection in-a bound paged book kept for the purpose. Every
entry in the book shall be signed and dated by the person making the inspection.

12.0 Duties of manager: It shall be the duty of the manager: a) to ensure compliance with the aforesaid
precautions. b) To determine and specify in respeet of every vehicle the maximum load to be hauled and
maximum speed of the vehicle and cause notices specifying the same to be posted along the road at appropriale
places; ¢) To cause warning notices (drawing attention (o any necessary precautions) 1o be posted along the truck
or haulage roads at appropriate places, like level crossing , curve and turning points ete. d) To designate the
persons authorized to ride on trucks; e) To give every truck driver directions in writing with respect to loads,
speed, persons authorized to rides on trucks and precautions necessary for safe running. f) To countersign entries
in books and records to be maintained in pursuance of these precautions; g) To take such other precautionary
measures as may be necessary to ensure safe operation and maintenance of transport vehicles and for the safe of
work persons.

13.0 TESTING OF BRAKES:

13.1 Brakes of every truck, tipper and any other wheeled trackless machine shall be tested at least once in two
weeks, in a manner as indicated below:

(a) SERVICE BRAKE TEST : The brake shall be tested as specified by the manufacturer of the vehicle or on a
specified gradient and speed when the vehicle is fully loaded. The vehicle should stop within a distance as
specified by the OEM when the brake is applied, which shall be obtained from the manufacturer of the vehicle.

(b) PARKING BRAKE TEST : The parking brake shall be capable to hold the vehicle for a period of at least ten
minutes when it is fully loaded and placed at the maximum gradient of roadway on which it is permitted to ply.

13.2 A record of every such test carried on every dumper/truck/tipper/other mobile HEMM shall be kept
maintained in a bound paged book which shall be signed by the person carrying out the tests and shall be
countersigned by the engineer and the manager. In case any defect in braking system is observed in any
equipment/HEMM, such equipment/HEMM shall be taken off from operation and record thereof shall be kept
maintained.

13.3 All of the above procedure and precautionary measures regarding i.e. testing of brakes including service
brake, retard brake, parking brake and steering shall comply the provisions as stipulated in DGMS Technical
Circular Nos.36/1972, 03/1981 and 04/2012 i.e Scrice brake, Retard brake, parking brake and steering shall be
tested with accelerating the engine to 1400 RPM, 1300RPM, {200 RPM and 1000 RPPM respectively.

1.0 Precautions during Firing:

14.1 Shots shall not be fired except during the hours of day light. All holes charged on any one day shall be lired
on the same day.

1 4.2 Shots shall not be fired in crushed, broken or fractured ground.

[<.3 As far as practicable, holes shall be fired either between the shifts, or during the rest interval, or at the end
of work for the day.

4.4 A distance of 300 meters, herein after be called "Danger Zone” in any direction, from the place of firing,
The danger zone shall be distinctly demarcated (by means of red (lags or other suitable means) at least 30
minutes betore firing of holes.
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14.5 Proper and distinct warning by a siren installed for the purpose shall be given within the danger zone, at

least 10 minutes before the holes are fired.

14.6 Before the holes are charged, stemmed and fired, the blaster/blasting foreman, with assistance of his
assistants, appointed in sufficient number in writing by the manager, shall ensure that all persons have either lelt
the danger zone, or have taken adequate shelter.

I4.7 During the approach and progress of an electric storm the following precautions shall be taken: (a) No
explosive, particularly detonators shall be handled; (b) If charging operations have been commenced, the work
shall be discontinued until the storm has passed; (c) If the blast is to be fired electrically all exposed wires shall
be coiled up and if possible placed in the mouth of the holes, or kept covered by something other than a metal
plate; (d) All 'wires shall be removed from contact with the steel rails of a haulage track so as to prevent the
charge being exploded prematurely by a local strike of the lightening.

14.8 After shots have been fired; no person shall enter or be allowed to enter the place, untit 30 minutes after
firing of the shots. Before allowing any person to enter the area, the in-charge of the blasting operations shall
make sure that the area is free from dust, smoke or fumes.

14.9 In case of misfires, precautions as laid down in Regulation 167 of the Mectalliferous Mines Regulations.
1961 shall be taken.

14.10 (a) Slurry explosives shall be used in opencast mines in the order of their date of manufacture. (b)
Explosives manufactured earlier than six months shall not be used. In casc the shelf life of the explosive is less
than 6 months it shall not be used after expiry of the shelf life.

14.11 (a) Slurry explosives when transported in vehicles shall be carried in an Explosive Van approved by the
Chief Controller of Explosives. (b) Explosive vans used for the transport of explosives shall be in safe operating
condition and should be driven by competent licensed drivers. (¢) The vans shall be kept in isolated locations
while loaded. (d) Vans shall be well locked except during times of placement and removal of stocks of slurry
explosives. (e) Smoking and open flames shall not be permitted in or near the vans containing slurry/emulsion
explosives.

14.12 All detonators and primed cartridges shall be kept in secure receptacles at a safe distance from the
detonating fuse and the explosive until actually required for use.

14.13 The cases of slurry explosives shall not be opened unless the holes are ready for charging in every respect.

{4.14 The holes shall be charged and fired as soon as possible after the explosive is transported to the site of
blasting. All normal precautions for charging and firing as laid down in the Regulations shall be strictly
observed.

14.15 The entire operations of transport of the explosive to the site of its use, cutting & slitting of cartridges and
charging and blasting shall be placed under the overall charge of a competent person holding Foreman/Mate
certificate or such other qualifications as may be approved by the Director-General of Mincs Safety and
appointed in writing by the Manager for the purpose.

15.0 FENCING AROUND OPENCAST WORKINGS: The periphery around the limits of opencast workings,
and edges of benches of the opencast workings shall be kept-lenced in accordance with DGMS Circular No 1ol
1959.

16.0 PRECAUTIONS AGAINST FIRE:

16.1 A code of practice shall be drawn up for dealing with fires at different locations in the opencast mine, and

for dealing of fires in heavy carth moving machinery.
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16.2 Automatic fire protection system shall be provided and kept maintained in working order on every HEMM
used for loading and transportation.

17.0 Precautions against dust:

I7.1 Adequate arrangements to suppress dry dust by wetting shall be made, if during any operation of drilling,
loading, unloading, crushing, dressing etc., dust is likely to be produced in such quantity (not more than 3mg/m3
) as may be injurious to the health of persons, as also on roads and benches where trucks and dumpers operate.
Dust surveys shall be done as laid down in Regulation 124 of Metalliferous Mines Regulation, 1961.

17.2 Truck mounted drill machines design for tube well drilling for sources of water shall not be used. Only
proper type of Blast Hole Drill Machine, specially designed for mining purpose. shall be used.

17.3 Adequate arrangements to allay dry dust, by wetting, shall be made on haul roads and Benches where
mobile HEMM, trucks and tippers operate. :

[7.4 All drills shall be provided with wet drilling arrangement or with a device, duly approved by the Chicf
Inspector of Mines, to prevent atmosphere getting charged with dust, which shall be kepl in operation during
drilling aperations and it shall be maintained in efficient working order. No dry drilling operation shall be carried
on.

18.0 Protections of workers against noise & vibration: Suitable steps shall be taken by all appropriate means to
reduce the exposure of workers to any excessive noise and vibration. Guidelines given in DGMS (Tech.)
Circular No. 18 of 1975 and 5 of 1990 shall be strictly complied with. The persons engaged in operation of drill
machines, dozers etc. who are exposed to high noise level shall be provided with ear muff mounted helmets.

19.0 GENERAL LIGHTING , PROTECTIVE EQUIPMENT,DUST,NOISE ETC.

19.1 General Lighting: Where natural lighting 1s insufficient, adequate general lighting as per the standards laid
down in Notification No. GSR-618(E), dated 28th April, 2017, published in the Gazette of India dated 21st June,
2017, Part 11 Section 3(i). [reproduced in No. DGMS (Legis.) Circular No. 03 of 2017 Dhanbad, dated], issued
under Regulation 148(2) shall be provided during working hours in the opencast workin_gs and along l"()ads, ete.
For proper inspection of the high sides and benches of the opencast workings at night, suitable search lights shall
be provided.

20.0 Prolective equipment: (a) Every person working in the mine shall be provided \yilh,‘ and shall use, a helmet,
protective, Footwear, fluorescent jacketl, dust masks, goggles and ear plugs/earmuffs of a type '%ipp!'ovchi by ‘lh?
Chiel Inspector of Mines. (b) Every person permitted to work on height or at any p_lacc having uu:lmaupn of 45
degrees or more, from where he is likely to slip or overbalance, shall be provided wnlb, qnd shall use, a full body
“harness of a type possessing valid BIS license and approved by the Chief Inspector of Mines.

21.0 Code of safe work practices:

21.1 A suitable 'Code of Traffic Rules & Safe Work Procedures' for regulating the movement of Heavy Earth
Moving Machinery, trucks, tippers and other wheeled trackless machir_\cry (cgmmensumlc }vilh ll@fﬂpﬁ‘citylsizc
type of machines used in the mine) shall be framed and enforce d |m|T)ed|a‘ter. Such Code of Traftic Rules
should be deliberated and ap proved by Tri-partite Committee. A copy of traftic rules, in a Izmguage uqdcrsloud
by them, shall be made over to all concerned, i.e., to drivers and operators of HEMM/tmcks/uppcrs‘(mcluding
those belonging to contractors), supervisors and mine officials, and to such other persons who monitor/control
movement of HEMM.

21.2 A suitable *Code of Practice’ for prevention of injuries to persons engaged in tipping on stock piles, tipping
at crusher, dumping of overburden at dump yards, at loading and unloading points etc. (co‘mmcnstlrzuc \)\/ilh thc\
capacily/size type of machines used in the mine) shall be framed and enforced |‘mmcdmlely. ‘Such Code ol
Practice should be deliberated and approved by Tri-partitc Commitiee. A copy of the code of practice, in o
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language understood by them, shall be made over to all concerned, i.c., to dump-men, drivers and operators of
HEMM/trucks/tippers (including those belonging to contractors), supervisors and mine officials, and to such
other persons who monitor/control dumping/tipping operations.

21.3 A suitable "Code of Practice” for dealing with fires/spontaneous heating at different locations, machineries.
vehicles, ete. shall be framed and enforced immediately. Arrangements for firefighting shall be provided on all
HEMM. Such arrangements shall, if possible, operate automatically on appearance of fire or occurrence of
spontaneous heating. The automatic fire fighting arrangement shall be provided with optical, thermal or any
other suitable fire sensing devices suilably located to sense any rise in temperature beyond a predetermined limit
or fire and automatically actuate the fire suppressant [rom a container(s) to such fire hazard areas of the machine
through fixed plumbing network and nozzles. NOTE: Above "Codes" shall be constantly and prominently
displayed at every relevant place including in the opencast workings, workshops, truck-dumper roads.
spoil/coal-heaps, material yards, etc.

22.0 Miscellaneous:

22.1 (a) Trucks, tippers and other heavy vehicles, not belonging to management shall not be allowed in the mine
premises without a valid pass issued by the competent authority of the mine. Before the pass is issued the mine
engineer/competent person shall check the roadworthiness of such vehicle. In order to check the entry of such
vehicle in the mine premises, properly manned check gate shall be provided at the mine entrance where the
record of entry & exit of each vehicle shall be maintained. At the check gate the license of the drivers shall also
be checked for eliminating the possibility of unlicensed persons driving the vehicle. (b)(i) Persons engaged in
surface operation and in particular, the Contractor’s workers shall be provided closer and competent supervision.
(i) All persons engaged at any work within the mine premises through the contractors shall be provided relevant
training and other job related briefings and that the drivers of the vehicle belonging to contractors entering the
mine premises have additionally been explained the salient provisions of “Traffic Rules™. (iii) Fach and every
operation, including the operation carried out through contractor’s worker or by outside agency. shall be placed
under the charge of a competent supervisor, duly appointed and authorized by the manager.

22.2 Separale stock yards shall be maintained for dumping and dispatch of minerals and it shall be ensured that
dispatch of minerals is not carried out from the stock yard where dumping is under progress.

23.0 Please note that this permission is subject to the following additional conditions:

23.1 In the event ol any change in the circumstances connected with this permission which is likely (o endanger
the life of workmen employed in the mining operation for which this permission has been granted shall be
stopped forthwith and intimation thereof sent to this Dircctorate. The said mining operation shall not be resumed
without an express and fresh permission in writing.

23.2 This permission may be amended or withdrawn at any time should it be considered necessary in the interest
of safety. ’

23.3 If at any time any of the conditions subject o which this permission has been granted is violated or not
complied with, this permission shall be deemed to have been revoked with immediate cffect,

23.4 This permission is being issued specifically under the regulations mentioned above and without prejudice to
any other provision of law, which may be or may become applicable at any time.

23.5 This letter specifying conditions governing to use of Heavy Earth Moving Machinery (IHEMM's) without
deep hole blasting shall remain valid up to five (05)_years from the date of issue of this permission letter or
validity of lease period whichever is earlier.

’Yg)_l}r Faithfully

hups://approval-permission-dgms.gov.in/PermissionExempliunRelaxalion/PEREmailGorrespondencelDraﬂ?quiLMD!’XvsPEZOBTAanWXQ%3:1%30 165416
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Govt. of india
BLAL L WEDIE Y I ATGTRE
NMinistry of tabour & Employment
: . RUTSL TLERIT SFLII e
e Durectorate-General of Mines Safety

v

AN

NO: 430781|NWZ]|Ajmer Region 1|Perm|2024]267480 Aymer, Date: 12/08/.2024
HTalera B udl : JIFA YUR (6@ U3, JOER, Toredr, {9 305001, 3 5 ; dgmsajrl @gmail.com, GRUN §@I1 : 0145-2425537

VN

QT gral Y& / Director of Mines Safety,

ISR &F-1, IR / Ajmer Region-1, Ajmer.
ard,

) gH 9, GH Yey®

(CRB THTUT U H8AT FRE/4333, dated 24.02.2020)
FPraref 57139 7 9. FWRI &1 Aiged, TH YRUNEH,
dedid SiaaR. e AR, ISR - 341025

fawa. urgque @™ fafaas, 1961%%%@%4(6)$mwwﬁm%wﬁmmaﬂ
rqufa & v 71

Sir,

Please refer to your application vide letter No nil, dated 25.07.2024 & online application vide 11D No. 267480,
dated 26.07.2024, on the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under refercuce
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated s
Director General of Mines Safety) under Regulation 34 (6) of the Metalliferous Mines Regulations, 1961 and
by virtue of authorization granted by the Chief Inspector of Mines Safety (also designated as Dircetor General
of Mincs Safety) under section 6(1) of Mines Act, 1952, [, hereby authorize you to manage Jingaur Masonary
Stone Mine (ML No. 07/2000, LIN 2252519925) of Shn Sandecp Kumar Sharma, located near village Jingaur,
Tehsil Kotputh, District Jaipur, Rajasthan, subject to the following conditions being strictly complied with--

. Manager shall not take up any appointment in any capacity whatsoever in another mine.

. No working shall be extended below the superjacent ground in the mine.

. No workings shall be made or extended to within 45m of any public structures/roads/houses/railway
of permanent in nature not belonging to the owner of the mine without obtaining specific permissivn
in writing from this Dircctorate under Regulation 109 of the Metalliferous Mines Regulations, 1961,

. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine.

. No deep hole blasting shall be conducted without obtaining permission from this Directorate.

6. HEMM shall be not be deployed in the mine without ebtaining permission in writing [rom tiis
Directorate.

. The provisions of Regulation No. 164(1-A)(c) and 164(1-B)}a) of the Metalliferous Mines Regulations,
1961 shall be strictly complied with.

8. The total amount of explosives used per day in the mine shall not exceed 100kg.
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12,
13.

15.
10.

- Average employment shall not exceed 75persons in all the mines.

- Daily personal supervision shall be exercised by the manager at mine.

- All work in the mines shall be carried out in day light hours only.

No ore dressing/handling/processing plant is attached with the mines.

The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/refresher vocational training as required under Rule 6 10 9 and on-the-job training(s) .«
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

. Mine management shall ensure the followings :

i. Rule 29B, Rule 77-A of the Mines Rules, 1955,

- Maintaining of employment Forms/Registers as per DGMS (Circular) Legislative No 01 ot April. 2017.

Mining Mate shall be appointed in the mine for supervision of the workings.

Every competent person in the mine shall be provided under dated receipt an authorisation lor which e

has been employed along with a certified copy of the portion of this permission and other statulory

provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 196]

- As required under Regulation 160(4) of the Metalliferous -Mines Regulations. 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the dutics of a blaster. No person engaged by a contractor or Magazine license holder
shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or highui
certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of 1
mine. Holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting operations in o
minc. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name. designation i .
bound paged Register kept for the purpose in the prescribed proforma and it shall be signed with date ot
signature. If the duties of Blaster are performed by a Mining Mate or Mine Foreman’s Certificate of
Competency he shall also maintain his respective daily report in addition to Blaster’s daily report.

- Airborne dust survey as provided in Regulation 124(3)(a) of the Mectalliferous Mines Regulations. 1901
shall be done to ascertain the concentration of respirable dust in the air and also to know the pereentage of
free silica in the dust generated at the mine,

- Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomicai)y
designed drill machine to prevent dreaded discase silicosis. The jack-hammer drill machines shall Lo
ergonomically designed to minimise harm from vibration and noise.

- On or before the 01% day of February in every year, Owner/Agent/Manager shall submit Annyal Rewwnrn i
respect  of the preceding calendar year  Online  through  Shram  Suvidha Porta!
httpsy/ireturn.shramsuvidha gov.in and hitps://dgms.gov.in

- All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation shall
be submitted Online through website-dgms.gov.in.

. The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as soon

as the person, to whom it is being granted, leaves the serviees of the mine under reference. However, (ic

manager shall not vacate his office without giving due notice in writing to the owner or agent at least 10

days beforc the day on which he wishes to vacate his office. A copy of such notice shall be submitied 1

the Director of Mines Safety, Ajmer Region.

. The Manager shall be provided with suitable means of communication and wansportation 1o exercise datly

personal supervision in each mine.

24. Where by reason of absence or for any other rcason the manager is unable 10 excreise daily persona

supervision, a person holding a valid Mine Foreman’s or manager’s Certificate shall be authorized 1o o
as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations.
1961 and if no such qualified person is available, the Mine workings should be kept suspended durine
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metallilerous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization 1o
the Dircctorate General of Mincs Safety, Dhanbad and the Dircctor of Mines Safety, Ajmer Region cie

5. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in

the aforesaid Regulation.
g




26. If at any time any of the conditions subject to which this authorization has been granted is violated or not
complied with, this authorization shall be deemed to have been revoked with immediate effect.

27. This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

28. This authorization may be amended, modified or withdrawn at any time if considered necessary v the
interest of safety.

29. Please note that this authorization is not likely to be rencwed unless the manager’s certificate is
revalidated. ‘

30. This authorization will remain valid up to 07.08.2025S.

Your Faithfully

SURJEET KATEWA (DIRECTOR - AJMER REGION 1)
THIS 1S A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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WM &N AN / Director of Mines Safety,
STHR &Y SFAWR / Ajmer Region, Ajmer.
Far g,

o} apRl et

W YRS (BRAA)

a1 Rl 9, Srergl &1 9,
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TR, ISR, 341518
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Sir,
Please refer to your application letter No 142065, dated 25.02.2020 on the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference along
with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as Director
General of Mines Safety) under Regulation 34 (6) and 34 (4) of the Metalliferous Mines Regulations, 1961 and by
virtue of authorization granted by the Chief Inspector of Mines Safety (also designated as Director General of Mines
Safety) under section 6(1) of Mines Act, 1952, { hereby authorize you to matiage Jeengor Quartz & Feldspar Sand
Mine (M.L. No 13/2007, LIN: 2447588523) of Shri Mis Jeengor Mines & Minerais, ixcated near Jeengor, Tehsil
Kotputli & District Jaipur, Rajasthan, subject to the following conditions being strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.

2. No working shall be extended below the superjacent ground in the mine.

3. No workings of the mine shall be extended to within 45m of public structures/roads/houses not
belonging to the owner. ‘

4. No blasting shall be done within 100m of any dwellings not belonging to the owner of the mine

. Neither Heavy Earth Moving Machinery shall be deployed nor deep hole blasting shall be

conducted in this mine without obtaining express permission in writing from this Directorate.

. Updated Surface Plan shall be submitted at this directorate every year.

_The total amount of explosives used per day in the mines shall not exceed 100 kg.

. Average employment shall not exceed 75 persons in the mines.

. The provision of Regulation No. 164(1-A)(c) and 164(1-B)(a) shall be strictly complied with.

. Daily personal supervision shall be exercised by the manager at each mine.
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16.

20.

21.
22.

23.

24.

25,

26.

The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/ periodic vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

Mining Mate shall be appointed in the mines for supervision of the workings.

Every competent person in the mine shall be provided under dated receipt an authorisation for which he
has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.
As required under Regulation 180(4) of the Metalliferous Mines Regulations, 1861, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license
holder shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or
higher certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of
the mine. Thus holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting
operations in a mine. The Blaster shall write Blaster's Daily Report, Mis-fire shots report with his name,
designation in a bound paged Register kept for the purpose in the prescribed proforma and it shall be
signed with date of signature. If the duties of Blaster are performed by a Mining Mate or Foreman he
shall also maintain his respective daily report in addition to Blaster's daily report.

Airborne dust survey as provided in Regulation 124(3)(a) shall be done to ascertain the concentration of
respirable dust in the air and also to know the percentage of free silica in the dust generated at the
mine.

Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

. On or before the 015! day of February in every year, Owner/AgentiManager shall submit Annual Retum

in respect of the preceding calendar year Online through Shram Suvidha Portal
hitps /fshramsuvigha. gouw.in.

. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation

shall be submitted online through website-dgms.gov.in.

. The mine shall not be worked in the absence of Manager. Above permission shall stand cancelied as

soon as the person, to whom it is being granted, leaves the services of the mine under reference.
However, the manager shall not vacate his office without giving due notice in writing to the owner or
agent at least 30 days before the day on which he wishes to vacate his office. A copy of such notice
shall be submitted to the Director of Mines Safety, Ajmer Region.

The Manager shall be provided with suitable means of communication and transportation to exercise
daily personal supervision in each mine.

All work in the mine shall be carried out in day light hours only.

Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Foreman's or manager’s Certificate shall be authorized to act as
manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization
to the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region
etc.

Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided
in the aforesaid Regulation.

If at any time any of the conditions subject to which this authorization has been granted is violated or
not complied with, this authorization shall be deemed to have been revoked with immediate effect.

This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.



27 Please note that this authorization is not likely to be renewed unless the manager's certificate is

revalidated.
28. This authorization is valid up to 17/3/2022,

Note : Please download Unicode fonts from Rajbhasha website to make hindi characters readable.

Your Faithfully

MANORANJAN . DOLEY (DIRECTOR - AJMER REGION)

THIS IS A SYSTEM GENERATED.DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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a person duly appointed and having such qualifications as are required by these regulations.




i 'magsﬁfﬁéar%mm?%maaaamwmwﬁmu&mw
| ﬁﬁmwmﬁﬁgﬁaaﬁmaﬂmlmﬁgﬁam,mm
m1ﬁmw3€ﬁa&maﬁaﬁa,ﬁmﬁﬂr@qﬁmm, 1961 & e 8
%maﬁa%mmﬁgﬁrmmwmwﬁmmﬁmﬁl
FUAT 3H 9T A graelr ofer sty

TR

g0,/ —

(RS o)
G gRel frdere
3TSTAR &75—1

SO U3 AT 35T/ SLYATH~1 /2024 / 21 Y IR, eI D(y—/ef%/ 2y
ﬁrﬁﬁa\mﬁc&mwmﬁa@ﬁﬁﬁa: |

[GECE U T, TR - HAE ¢ B ST @ A qeens PR & o &
Wmmwﬁamgﬁfﬁaﬁmml Z(({( -

bin >
Vewleq )
YT HRET fAere
3TOTHR &15—1
TP
Sna,”
M



" Pp nerpunt @
]

N ), ) & wrafery AN ( )"‘
JACRLIID [E I Y Sy

& e, W 5, wiange-gm010 - -mall dcl] \lpurnarth@ ll.com Ph. 0141-2303165
AT { i pmall,com
PR () Noe /i

NN /zn)-t--m/qggé RetiE- 1) = \\ —20 2.L(
ARIITANRRY
VIR Q00 dghor Nagsgor )l
S-@liin, wdaan SHIY, dA--30 1001
Subject:- Regarding — Hon'ble NGT, Central  Zone Bench, Bhopal order dated
26/09/2024 In the matter of Khanan Grasth Sangharsh Samiti V/s Union of India & Ors.
Otiginal Application No. 223/2024 .
Gl - wialan v i sifgn wm o YR RemT, dreqred @1 v T
1616191 [R%10w 6.11.2024 & T 3|
ARG,

g RAyasnks org § ¢ b wffa o3 @ HA™ W Hon'ble NGT, Central Zone Bench,
Bhopal order dated 26/09/2024 in the matter of Khanan Grasth Sangharsh Samiti V/s Union of Indis &
Ors. Onginal Application No. 223/2024 & &7 W @ UETT W 07 /2000 TG 13 /2007 & T
a2 Ruid AR -

1. I c’ﬁ\wn“de‘fzmaﬁmaﬂﬁ%awm@wfﬁhmmmmg&nﬁqm
TR

2w A S G S P A R @) am @ o R T o B Swdn 8 R

\Hil

shiffets o U () /R0 / TSR / 2024-25 / feretren ~
J MI.-AI = ) e wd arrava sria & M R

1. 90w Sfa), ure |

2. e Rl g, wr gd s R, ey |

99 I9 HED,

WA (STR)

toc s

(% scanned with OKEN Scanne:



ﬁmnez"w @

%p - sqerer alreRY mdrer e AR IMRT R
Q

RICEIR R e N R # Q"F STEET 2232024 (¢2) AT
aed Qivf: s e s o @ aef A xeEr

@ﬁﬁm%nﬂﬁ%msmﬁt,ssmﬁeﬂ%
AT ol o o TR A s e ek
ST F @ T (eRg Re s oferik A Rer
T W RRAT /2000 T 13[2007 ¥ nq‘%'vrqgj?‘_r NEET
T e 3T R R o T ke oof 2 S
T o0 W v Rord oF ¥ A war mar 95 3
AT = IR DR T VLT 012000 T 13j2007 Sy
8T 7R e ¥ Ry I3 RT3 Sk maar
o F TRT WET 8Y A W JDT A £ g7 o
By 3 e g srg ad 5T @I ois e Sy
m@rﬂ'{{fﬂ(laoo%&ré}?—gw#'wm
“WIIR F7 wr d @ T w00 o S o)
FARTT TERT @R 4 T W et 9 i a8 &
af 2 A T & o|2eee T AT G selar wmoa
84,821,858, 3%y, , 91 T T W FE enTz M af ST o ¥
W AT o1 |2000 TF 132007 %—;mqmﬁﬁlmw
fort 7t of ol & e hente # <o der F wa
W3, oy %W%q.ﬁgﬁ%ﬁvw&ﬁmﬁ-
Wl £ sinr a8 vy 2 sher 998 b @

R

weifor wrer ufd

| AW
S,

< 0@—’0‘”%

Created with Scanner Pro




SRY §hR NIC-BHUNAKSHA

TR TN Ua srrsl(wfafefd) At : 11/11/2024 09:50:46 PM
. o A & gifoe

Scale 1:4000

W@H &A1 184 &Fhel : 0.8000 Hectare &rdr §d1 : 1TqRMT @rar &1 1
A e[ @srhet o |

e AR & geR Ua @it

ﬁz:- %. 98 UUH shad ureft i STt & e g1
: 2. 39T IughT At oft =amarerg | ey & w0 & Y Ry S gear g1
3. wfafdal A dsnu+/geafa ufafafty &g awfla Sren/qgwta smafea # dua &) ULPIN no : null




Pron et

Government of Rajasthan
DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

Jun-2024 12:03:26 PM.

RJ32GC3681 is having eRawanna No. XERL1076817817 (Confirmed) which expires on 09-

| Generated on
" Confirmed on

 Lease No.

* Name of the Lessee

| Lease Location

; Mineral

Net Mineral Weight

: Tare Weight

. Driver Details

:09-Jun-2024 11:51:26 AM
:09-Jun-2024 11:52:05 AM

:AME/KTP/Minor(B)/ML/7
/2000

:Sandeep Kumar Sharma
:Jingaur / Kotputli / Jaipur
:Felspar '

:16.24 (Metric Ton)

:11.11 (Metric Ton)

:Nam (Mob: 1236547896)

Front Image

CPIP Cam

Trader/Dealer/Sto :

ckist/Pulverizer
Unit Holder

Stock Location

SHRIHAR! STONE INDUSTRIES

:JEENGOR (SHRIHARI STONE

INDUSTRIES, JEENGOR,
DWARIKPURA, Jeengor, Kotputli,
Jaipur, 303107)

Approximate ;2 Km

Distance

Collection :ERCC (Unpaid Rawanna)

Through

Royalty X 0/-

DMFT N o/-

RSMET N 0/-

NMET X 0/-

Rovalty Schedule :16 Felspar (Khanda/Lumps) (120/-

Rate PMT)

Weigh Bridge :GANGA SUPPLIERS

(201801190947)/JEENGOR

Side Image

05-05-2024 07.21:45




Government of Rajasthan
DEPARTMENT OF MINES & GEOLOGY, RAJASTHAN

RJ23GB9208 is having eRawanna No. QQSL1079015394 (Confirmed) which expires on 19-
Aug-2024 10:55:11 AM.

Generated on :19-Aug-2024 10:37:11 AM | Trader/Dealer/Sto : EARTH MINERALS
Confirmed on :19-Aug-2024 10:38:52 AM | ckist/Pulverizer
Lease No. . AME/KTP/Minor(B)/mL/1 | VNt Hoider
3/2007 Stock Location  :JINGOR (KHASRA NO. 1240/229,
Name of the Lessee :Jeengaur Mines And 1242/231 AND 230, -, VILLAGE-
. JEENGAUR, TESHIL-PAOTA, Jeengor,
Minerals
) Kotputli, Jaipur, 303107)
Lease Location :Gingaur / Kotputli / Jaipur
) Approximate :30 Km
Mineral :Felspar .
Distance
Net Mineral Weight :44.88 (Metric Ton) Collection .ERCC (Unpaid Rawanna)
Tare Weight :12.34 (Metric Ton) Through
Driver Details :Rajesh (Mob: Royalty ‘ 3 0/-
1111111111) DMET 3 0/-
RSMET X 0/-
NMET X 0/-
Royalty Schedule :16 Felspar (Khanda/Lumps) (120/-
Rate ‘ PMT)
Weigh Bridge :GANGA SUPPLIERS
(201801190947)/JEENGOR
Front Image Side Image
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Govt. of India
Airristey Of tabdur & Employment

O: 731 et Region Perm 021367460 Ajmer, Date: 12/08/2024
Iﬁﬁﬁ#ﬂ%m 305001, 3 A€l : dgmsajrl@omail.com, XM GG ; 01452425537

y:

I YR FIETIS / Director of Mines Safety,

SR a’«f-l, SR / Ajmer Region-1, Ajmer.

¥,

ot gz, TF UeiuF

(PITH YHTO U YST FRE/4333, dated 24.02.2020)

frareil 813 = 89, $TERT BT Higew, TH YRUTGTN,

Tofier dianw, foren ARIR, IO - 341025

fayg: urqug @1+ fafram, 1961 ¥ RFAT 346) F sl v @@ 4 vawus & 7§ o1 3@ @
SrAfa & wrawy #|

Sir,

Please refer to your application vide letter No nil, dated 25.07.2024 & online application vide ID No. 267480,

- dated 26.07.2024, on the above mentioned subject.

The matter has since been examined in the light of what has been stated in your application under reference
along with enclosures. In exercise of the powers conferred on the Chief Inspector of Mines (also designated as
Director General of Mines Safety) under Regulation 34 (6) of the Metalliferous Mines Regulations, 1961 and
by virtue of authorization granted by the Chief Inspector of Mines Safety (also designated as Director General
of Mines Safety) under section 6(1) of Mines Act, 1952, 1, hereby authorize you to manage Jingaur Masonary
Stone Mine (ML No. 07/2000, LIN 2252519925} of Shri Sandeep Kumar Sharma, located near village Jingaur,
Tehsil Kotputli, District Jaipur, Rajasthan, subject to the following conditions being strictly complied with:-

1. Manager shall not take up any appointment in any capacity whatsoever in another mine.

2. No working shall be extended below the superjacent ground in the mine.

3. No workings shail be made or extended to within 45m of any public structures/roads/houses/railway
of permanent in nature not belonging to the owner of the mine without obtaining specific permission
in writing from this Directorate under Regulation 109 of the Metalliferous Mines Regulations, 1961.

4. No blasting shall be done within 100m of any dwellings not belorging to the owner of the mine.

5. No deep hole blasting shall be conducted without obtaining permission from this Directorate,

6. HEMM shall be not be deployed in the mine without obtaining permission in writing from this
Directorate. .

7. The provisions of Regulation No. 164(1-A)(c) and 164(1-B){(a) of the Metalliferous Mines Regulations,
1961 shall be strictly complied with.

8. The total amount of explosives used per day in the mine shall not exceed 100kg.

N



9. Averglr: employment shall not exceed 75persons in all the mines.

10. Daily personal supervision shall be exercised by the manager at mine.

f1. All work in the mines shall be carried out in day light hours only.

12. No ore dressing/handling/processing plant is attached with the mines.

13. The manager shall not allow any person for employment in the mine unless such persons has been
imparted initial/refresher vocational training as required under Rule 6 to 9 and on-the-job training(s) as
required under Rule 12 to 15 of the Mines Vocational Training Rules, 1966.

14. Mine management shall ensure the followings :

i. Rule 29B, Rule 77-A of the Mines Rules, 1955.
ii. Maintaining of employment Forms/Registers as per DGMS (Circular) Legislative No 01 of April, 2017.

15. Mining Mate shall be appointed in the mine for supervision of the workings.

16. Every competent person in the mine shall be provided under dated receipt an authorisation for which he
has been employed along with a certified copy of the portion of this permission and other statutory
provisions related to him as required under Regulation 39(2) of Metalliferous Mines Regulations, 1961.

17. As required under Regulation 160(4) of the Metalliferous Mines Regulations, 1961, no person whose
wages/payment depend on the amount of mineral, rock or debris obtained by firings shots, shall be
appointed to perform the duties of a blaster. No person engaged by a contractor or Magazine license holder
shall perform the duties of the blaster, i.e. Blasting shall be done only by a holder of blaster or higher
certificate issued under the Metalliferous Mines Regulations, 1961 and employed by the owner of the
mine. Holder of a Shot-firer Certificate issued by the PESO also cannot conduct Blasting operations in a
mine. The Blaster shall write Blaster’s Daily Report, Mis-fire shots report with his name, designation in a
bound paged Register kept for the purpose in the prescribed proforma and it shall be signed with date of
signature. If the duties of Blaster are performed by a Mining Mate or Mine Foreman’s Certificate of
Competency he shall also maintain his respective daily report in addition to Blaster’s daily report.

18. Airborne dust survey as provided in Regulation 124(3)(a) of the Metalliferous Mines Regulations, 1961
shall be done to ascertain the concentration of respirable dust in the air and also to know the percentage of
free silica in the dust generated at the mine.

19. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically
designed drill machine to prevent dreaded disease silicosis. The jack-hammer drill machines shall be
ergonomically designed to minimise harm from vibration and noise.

20. On or before the 01 day of February in every year, Owner/Agent/Manager shall submit Annual Return in
respect of the preceding calendar year Online through Shram Suvidha  Portal
https://return.shramsuvidha gov.in and https://dgms. gov.i

21. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation shall
be submitted Online through website-dgms.gov.in.

22. The mines shall not be worked in the absence of Manager. Above permission shall stand cancelled as soon
as the person, to whom it is being granted, leaves the services of the mine under reference. However, the
manager shall not vacate his office without giving due notice in writing to the owner or agent at least 30
days before the day on which he wishes to vacate his office. A copy of such notice shall be submiited to
the Director of Mines Safety, Ajmer Region.

23. The Manager shall be provided with suitable means of communication and transportation to exercise daily
personal supervision in each mine.

24. Where by reason of absence or for any other reason the manager is unable to exercise daily personal
supervision, a person holding a valid Mine Foreman’s or manager’s Certificate shall be authorized to act
as manager of the mine in compliance with Regulation 34(7) (1) of the Metalliferous Mines Regulations,
1961 and if no such qualified person is available, the Mine workings should be kept suspended during
such absence of Manager. Attention is drawn to Regulation 34(7)(a) and (b) of the Metalliferous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to
the Directorate General of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region etc.

25. Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in
the aforesaid Regulation.



26.If at o time any of the conditions subject to which this authorization has been granted is violated or not
. complied with, this authorization shall be deemed to have been revoked with immediate effect.

27. This authorization is being granted without prejudice to any other statutory provisions, which may be or
may become applicable at any time.

28. This authorization may be amended, modified or withdrawn at any time if considered necessary in the
interest of safety.

29. Please note that this authorization is not likely to be renewed unless the manager’s certificate is
revalidated.

30. This authorization will remain valid up to 07.08.2025.

our Faithfi:il

SURJEET KATEWA (DIRECTOR - AIMER REGION [)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.
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6716122, 1:06 PM Report Part 1

eroreg) f
. ]
(b) Ffids Allocated for Environment Management :
(Capital) (in crores) 0.01401 i
{c) Funds Allocated Towards ESC (Entrepreneur Social 0.0160 l
Responsibility} (in ¢rores) :
{d) Funds Allocated for Enviropnment Management Plan 0.55 |
(EMP) (Recurring per Annum) (in crores) ’
(e} Funds Allocated for Environment Management 1.75 i
Capital(%} ' i
1t Whether project attracts the General Condition No l
| specified in the Schedule of EIA Notification ?
12 Whether project attract the Specific COndttlon No
1 specifled in the Schedule of EIA Notification ?
Raye Material / Fuel Requirement: I
13, | (a)Proposed quantity of raw material/fuel | 189950.8 |
" | (b)Existing quantity of raw materizl/fuel |4.96 |
(c)Total quantity of raw material/fuel } 189965.75999999998 f
13.1. Raw Material / Fuel Profile
SQurce Distance of
{ihcase Source
I of et fram
mport. Project Site
pleasa (in
specity Kilemetres)
s Raw Other m::;” Meode of Other (I;:"c:::t of Typd of Other Uploaded
m" Material i Quantity Unit Unit Nameof | o~ i Mode of distan c’e Linkage Type of Copy of
| / Fuesl the port =P Transport | o o ihe Linkage Linkage
‘:;:":1 port from
< which the
Ra“‘.I raw
Material material /
/ Fuelis fuel is
received received)
)
Tons per Near by Open Copy of
{1.) | HSD 189960.8 P Market Road 10.0 Market Linkage
Baseline Data : ;
14. | (a)Period of Base Line Data Collection FROM 01 Jun 2022 To 02 Jun 2022 i
(b)Season Summer |
14.1.  No. of ambient Ajr Quality (AAQ) Monitoring Locations : 1
. a8
s. Maximum Minimum Prescribed
No. Criteria Pollutants Other Criteria Pollutants Unit Value Value Pe\a:la::ne Standard
Micro Gram
{1.) | PM2.S per Meter [ ] oo 0a on
Cube :
Micre Gram i
{2.) | PM10 per Meter [11] o0 ag 00
Cube
Micro Gram
(3.} § 502 per Meter o0 00 o0 00
Cube
Micro Gram.
(4.] [ NOx per Meter 0o oo 00 00
Cube
14.2.  No. of Ground Water Monitoring Locations : 1
Other Maximum
s. Criteria Heavy Maximum Minlmum Desirable
Criteria Unlt Other Unit Permissible
No. | Pollutants Pollutants Metal Value Vaiue Limit Limit
(L) {pH NA 0¢ oo a0 a0
(2.) | Chlorides mg/l 0a oo 1] o0

environmentclearance. nic.in/state/FB_ECgeneral_repon.aspx 7pid=207644 3no
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(3.) | Heavy IRON mg/! o0 [ol1] 000 00
Metats u {.‘
{47 |Tbs mg/ 0D 00 00 Ou
{5.) iTsS moy/l 00 00 00 00
Total
(6.) Hardness mg/l 0a oo Q0 jals]
(7.} i Fluoride mag/l li] 00 oo oo
14.3.  No. of Surface Water Monitoring Locations : 1
Classification
S Criteria Pollutants | Other Criteria Pollutants Unit Otherunit | ™MaXImum | Minimum 70 od
No., . Value Value
' water body
(t.) {BOD mg/! 00 00 E
{2.) |coD mg/! 00 00 E
(3) |{bO mg/l 00 00 E
(4.) [pH NA 00 Q0 E
14.4.  No. of Ambient Noise Monitoring Locations : 1
s, Prescribed
No. Parameter Unit Maximum Value Minimum Value Standard
(1.} |Leq{Day) A-weighted decibels{dB({A)) | 00 0o 00
{2.) 1 Leq{Might) A-weighted decibels(d8(A)) 1 0C 00 0o
14.5.  No. of Sofl Sample Monitored Locations : 1
"s‘; Parameter Unit Othar Unit Maximum Value Minimum Value
(L.} ipH oo a0
{2.) | NfNitregen) Kilogram per hectare 0a 0o
(3.) i P{Phosphorus) Kilogram per hectare o0 00
(4.] | K{Petassium) ¥ilogram per hectare 00 9
{5.) i Electric Conguctivity Kilograrn per hectara oo 00
Details of Ground Water Table: i
{3)Range of Water Table Pre-Monsoon Season (Meters
146 Below Ground Level {m bgl}) From 60 To 70
" | tbIRange of Water Table Post-Monsoon Season (Meters
Below Ground Level (m bgl)) From 80 To 90
{c)Whether Ground Water Intersection wili be there ? {NA |
15. Details of Water Requirement (During Operation)
Copy of Other
S. | o Source | Required Di:ta"“ Per:‘;”i” Mode of Mot:e;f “::h:::f Method of | Letter D:fte Permitted
No. | POUe | Sther | Quantity | _from rom Transport | . ode v water No. Quantity
Source j Competent Trangport { Withdrawal Issue
. Withdrawal
Authority
Copy of 02
(1.) | Others 1‘:2‘;; . |50 10.0 Permigsion | modeOthers | Road Others gflt;;r 00 Jun  |s.0
Letter 2022
15.1. | (a)Whether Desalination is praposed [Nc !
16.  Waste Water Management(During Operation)
Quantity of
Waste Treatment . Tr%:::: ;;;t:r Quantity of
s, Type/Source Water Capacity Treatment Mode of Other Mode of Used in Discharged
No. Generated (Kilolitre Method Disposal Disposat Water (Kilolitre
(Kilotitre | per Day) ' Recycling/Reuse | 7, pay)
per Day) . (Kitolitre per Day)
{1.) {00 o1} Q0 ] O_J:hers 00 00 00
18.1. ] (a)Tota! Waste Water Generation iO ]
i |
4110
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(h)ToyDischarged Water 0
(c)Total Reused Water 0 |
17. Solid Waste Generation/Management
s. Name of Ttem Other Q“:::itv Unit Di:::;ce Mode of Othe:;(ode Mode of Other Mode of
. i D 1
No Waste Item Annum Site(KM) Transport Transport Disposal sposa
(1.) §waste Others foi::e 152952.7 | Tons 10.0 Road Others NA
1s. |
18.1.  Air Quality Impact Prediction
5. Criteria CE'?:!‘ Unit Baseline Distance Incremental Total GLC Prescribed
No. | Pollutants 1 Concentration GLC Concentration Standard
Poliutants
(1) | PM25 Microgram per Meter Cube { 00 00 00 oo il
(2.} | NOx Microgram per Meter Cube | 00 00 00 00 00
(3.) | PMLO Microgram per Meter Cube | 00 oG 00 00 Qo
(4.) | s02 Microgram per Meter Cube | 00 00 Do 00 0
18.2. Stack Details
S. Source Fuel Stack Height{m) Stack Pollutants Other Pollutants | Emission (GLS)
No. Diameter{m}
(1.) jo0 00 00 00 Others 00 00
Power Requirement: |
(a)Quantity (Kilo Volt Amps (KVA)) 00 |
19, | (bySource 00 i
" { (c)Uploaded Copy of Agreement Copy of Agreement |
(d)Standby Arrangement (Details of DG Sets) 00 I
{e)Stack Height {in m} Qo }
Land Ownership Pattern: i
(a)Forest Land koo I
(b)private Land 4.96 !
20. [ (c)Government Land 00 |
{d)Revenue Land 00 I
(€)Other Land ] I
Total Land 4.96 i
Present Land Use Breakup of the Study Area in Ha: E
(ajAgriculture Area oo
(b)Waste/Barren Land 00
(c)}Grazing/ Community Land 00
(d)Surface Water Bodies 00
51 (e)Settlements 1]
" | (FIndustrial 00 ]
(g)Forest 00
(hiMangroves [a4]
(i)Marine Area a0 ;
{j)Others : Govt, Waste land & pvt. Land 4.96 t
Totai 4.96 i
22. Land Requirement for Various Activities
S. | Description of Activity /
No. | Facility / Plant / Others Others Land Requirement Remarks
{1.) | Quarry Area 4.1524 [0]8)
{2.) | Green belt 0.20 o0
{3.) [ Others Undisturbad area 0.6076 oo
Total j4.96 i
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23. | Egologicat and Environmental Sensitivity (Within 10 Km):- WLS-Wild Life Specles; NPA-Notified Protected Area; ESAy-Eco
4
23.i. Details of Ecological Sensitivity :
- °mg::;§§?:;9‘“' Name Distance from the Project (Km) Remarks
{1.) | Corridors 00 00 0
(2.) i Wildlife Corridors [+11] a0 o
(3.) iwWLs 00 00 00
{4.) | ESAs 00 00 0D
(5.} | NPA 1] oo o0
{6.) | Critically Polluted Area [+1¢] 1] 00
(7.) {ESZs 00 00 00
23.2.  Details of Environmental Sensitivity :
Other Details of
Nsl; Detallsso:nEsr;;:?nmental Environmental Name Distance from the Project {Km} Remarks
- ty Sensitivity
(1.} | Forest 00 00 00
{2.) ] Archasological Sites 00 00 00
{3.) ¢ Defence Installations 00 oo 00
(a)Whether Noc / Permission from the competent No
23,3, | authority is required?
(bYWhether NBWL recommendation is required? o |
Forest Land;
24,
Whether any Forest Land involved? fNo
Tree Cytting:
25 {a)Mo. of Trees Cut for the Project {if Forest Land not 00
" | Involved)
(b)Details of Tree Cutting and Planting of Trees Cooy of Details of Tree Cutting and Planting of Trees
Land Acquisition Status:
26 (2)Acquired Land(Ha) oo
* 1 (bjLand yet to be acquired(Ha) 00
{c)Status of Land acquisition if not acquired 00
Rehabilitation and Resettiement (R&R):
(a)No. of Villages foo
(b)No. of Households o0
27. | (c)No. of PDFs (Project Displaced Familles) 00
{d)No. of PAFs (Project Altected Families) 00
{¢)Funds Allocated for RER(in Rs) 00
(f)status of R&R Completed
(a)Whether there is Presence of Schedule-1 Species ? No
28. | (b)Whether conservation plan for Schedule-1 Species has No
been prepared ?
{c)Whether conservation plan for Schedule-1 Species has No
been approved by competent authority 7
4 ieg in : ;
(a)Whether there is Presence of Water Bodies in Core No .
Area ? ¢
29.
(b)Whether there is Diversion Required ? No
(c)Whether permission has been obtained from No
competent authority ?
30. ] Detail resen Water Ies i s
(a)Whether there Is Presence of Water Bodies in Buffer Yes
Area ?
] |
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(iyDels of Water Bodies in Buffer Area |sota nadi ;
(ii)Direction of Water Bodies in Buffer Area iSouth i
' (iii)Distance of Water Bodies in Buffer Area {10
(ayPermanent Employment-During Construction IOO i
(b)Permanent Employment-During Operation {11 !
31. | (c)Temporary Employment- During Construction IOO i
(d)yTemporary Employment- During Operation |12 i
(2)No. of working days j300 !
(F)Totat Manpower |23 !
5, | GresnBeltin wa: 1
" | (2)Uploaded Green Belt plan | Copy of Green Belt Plan
NS; Description Existing Proposed Total
(1.) | Total Area of Green Belt 00 1.63 1
(2) Percentage of Total Project 00 0.33 0
" | Area
{3.) | No. of Plants 0o 1630 1630
(4.) | Funds Allocated 00 1141000 1141000
33 Project Benefijts
: Nso Type of Project Benefits Details of Project Benefits
{1.) | Social Empiloyment
34. CRZ Specific Details : Not Applicable
35. Sector Specific Details For Non-Coal Mining
5 | ftem Details
No.
1. Na. of Mineral(s) to be Mined : 3
. Nso Mineral(s) to be Mined Major or Minor Mineral
(1.) | Masonary Stone Minor
{2.) | Feldspar Mingr
(3.) [Quartz Minor
2. | Mine Capacity in ROM (Run of Mine) [189960.8 |
Uploaded 500 meters Cluster Certificate from State Mines .
3. | and Geology in case of minor minerals Lony_of 500 mefers Cluster Certificate from State Mines and Geology
Mining Plan: ) |
(a)Approval Letter No. | sSME/1ai/Modified Mining Scheme/P-528/2021/427 |
(b)Date of Approval 27 May 2022 i
4. | (c)Approved Letter Copy of 4 Angmd_kenﬂ - !
(d)Approved By State Mining and Geclogy Department State ¥
(&)Approved Mining Lease Area 4.96 f
{FApproved Capacity 189960.8 |
5. | Technical Details: I
(a)Total Geological Reserves (Millian Ton) 0.01965600 I
(b)Mineable Reserves (Million Ton) 0.0.4253600 i
(c)Extractable Reserves(Million Ton) 0.0189960.8 [
(djPercent(%} of Extraction 100 i
(e)Grade of Coal /Ore /Mineral g0 |
i
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{F)Stripping Ratio 1:i0
( g)Cate_gi:hr\'r of Gaseousness (Only for Coal Mining, Others 00
may Write NA)
{h)Average Gradient{Degree) 45
(iJMining Method Opencast
{j)Life of Mine (Years) 16.72
B iong:
(8)Whether it is proposed to thstall beneficlation

6. plant/Coal washery within the mining lease area No
(b_)Whether it is proposed to install crusher within the No
mining lease area

2 etail H *

" | (a)Whether details of seam applicable | Mo i
Details of Mining Leage;
(2)Mining Lease Area (in Hectare) 4.96
(b)Whether obtained Letter of Intent {LOI) from the state Yes
government ?
(i}Copy of Letter of Intent Copy of Letter of Intent
(iiyDate of issue of LOT 04 Oct 2021

8| (iiyvatidity of Lot L5
{iv}Reference No. of LOI DMG/Kot/CC II/PL{1)7/2000/3578
{c)Whether Lease Deed Executed ? No
(i)Reason thereof This is Ofd Mining Lease
(d)Whether Lease Deed Renewed ? No
{i}Reason thereof This is Old Mining Lease
QB (Over Burden) Management:

(a) Details of External Dumps:

(i)No. of OB Dumps 0g
(ik)Totat Area (in Hectare) 00
{ili)Hefght (in meter) 00

s (iv}Quantity (in Million Cubic meter) 00
(v)Mo. of year back fill up oD
(b) Detalils of Internat Dumps:

(INo. of Internal Dumps 0o
{ii)Total Area (in Hactare) 00
(lii)Height {in meter) 0000
(Iv)Quantity (in Million Cubic meter) [£14]
Details of Topsoll Management:

{a)Qu;ntity of Topsoif excavated during the entire life of a0
the mine (in Millien Cubic metre)

(b)Quantity of Topsoil proposed for utilization for

10. | reclamation during the entire life of the mine (in Million |00
Cubic metre)

(c)Quantity of Topsoil proposed for utilization for other
activities during the entire life of the mine (in Milion Q0
Cubic metre)

Details of Final Mine Void:

1A, (a)Area (in Hectare) 4,.1524
{b)Depth {in meter) 37
(c)Volume {in Milion Cubic meter) 00
Dstails of Quarry: .

12. {a)final Void of 4.1524 (hectare) at a Depth of 37 meter which is Proposed to be Converted into a Water Body.
{b)Total Quarry Area (ha) {oo f
Detalls of Transportation:

(3 | (8)0 Pit/Underground to Surface fric

" 1 (b)Surface to Siding/Loading [ Excavator
(c)Transportation / Conveyor Detalls iTeacts)r
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p - ——— [ “oBT '51;35 m_ “R_EA ________ et e e
No. ’LAND USE Other LAND USE (Hectare) (Hectare) TOTAL (Hectare)

(1.) | AGRICULTURE LAND 00 00 0
{2.) | FOREST LAND 00 o0 o
(3.) | WASTE LAND 00 00 0
(4.) | SURFACE WATER BODIES co 00 0
(5.) | SETTLEMENTS 00 00 0
(6.} | GRAZING LAND i} aQ
TOTAL 0 1] L]
15.  Details of Land Usage (Post-Mining)
s. Other Plantation Water
No. LAND USE LAND USE (ha) Body (ha) Public Use (ha) Undisturbed (ha) Total
(1.} | TOP SOIL STORAGE 00 Q0 00 0
(2.) | Other Undistrubed | 00 G0 0.6076 0.6076
BUILT UP AREA
) {(COLONY/OFFICE) 0o 60 a0 0
{4.) [INTERNAL OB DUMPS 00 00 1]¢] 0
(5.) | GREEN BELT 0.20 oo [111] 0.2
{6.) {VIRGIN AREA 00 o0 ] 1]
{7.) } EXCAVATION/QUARRY 00 4.1524 ao 4,1524
{8.) { ROADS 00 00 00 0
{9.) | EXTERNAL OB DUMPS a0 o0 1] L]
TOTAL 0.2 4.1524 | 0.6076 ) 4.96
Details of Rectamation: |
Total Afforestation Plan shall be Implemented Covaring of Mining,
This will Include:
(a)Extermal OB Dump(in hectare) 00 f
(b)Internal Dump(in hectare) 00 }
{c)Quarry(in hectare} 4,1524 ]
16. | (d)Safety Zone(in hectare) 00 |
{e)Final Void of 4,1524 (hectare) at a Depth of 37 meter
which is Proposed to be Converted into a Water Body.
(f)Density of Tree Plantation per ha (in no.) 1.63 i
(g)Others in ha (such as Excavation Area along ML |
Boundary, along Roads and Infrastructure, Embankment |00
Area and in Township Located Outside the Lease etc) I
(h)Total afforestation plant (in hectare) 1630 I
Status of progressive Mining Closure Plan; ]
Copy of Implementation of Various Activities as per Conyof Implementation of Various Activities a5 per Approved Progressive Mine
Approved Progressive Mine Closure Plan r
2 Any Deviation from the Approved Progressive Mine 4.96
17. | Closure Plan :
Total Area Excavated {in hectare) 1,63 I
Total Area Backfilled after Excavation {in hectare) 1.43 i
Tota) Area Reclaimed (in hactare) 0.20 ?
18. Details of Actual Coal/ ORE Production vis-a-vis Sanctioned Capacity since the Inception:
Sanctioned Excess Production
Sanctioned Sanctioned .
S. Financia? : Capacity as per Beyond the EC / CTO/
No. Year Cagzc(l:'v.r::;:er Capac&t:oas per approved mining Actual Production Mining Plan Sanctioned
plan Capacity (MTPA)
{1.) {2022 [114] oo 189960.8 189960.8 2022
5. It )
No. | &M Details
36. | petaits of Court Cases: g
(a)Whether there is any Court Cases pending against the ] No g

environmentclearance.nic.infstate/FB_ECgeneral_reporl.aspx?pid=207644

9o



6/16/22, 1.06 PM Report Part 1 2

]f project and/or {and in which the project is proposed to bel I
. 1 setup? ‘
Dijrection I (Protection)_Act / Air (Prevention & Control of Pollution)) Act / Water
37 (Prevention & Control of Pollytion) Act:
"} (aYWhether any Direction issued under EPA Act/Air No
Act/Water Act ?
il: 3
(2)Have you hired Consultant for preparing document? iYes
({i)Acereditation Mo. NABET/EIA/1992/RA/0201
(iiJ]Name of the EIA Consultant ) _ M/s. Mantras Green Resources Limited,
" - Hall' No-1, Nice Sankul Plot No- A-9 Opp, Nasik Merchant, co. op. Bank Ltd, IT]
(ti)Address Single, MIDC
38 (iv)Mobite No. 9950369484
" | (v)andline Ne. 2295812
{vi)Email Id mantrasjaipur@gmail .com
{vi)Category of Accreditation A
(viii)Sector of Accreditation Non-Coal Mining
(tx)Vvatidity of Accreditation 08 Aug 2022
(x)Uploaded Certificate of Accreditation certified by y of Certificate of Accreditation
QCI/NABET Cony of Certificate of .
Documents to be Attached:
{a.1WUpload Copy of EIA/EMP{Text} Copy of ETA/EMP(Text)
(a.1l)Upload Copy of EIA/EMP(Annexures} Report Copy of EIA/EMP{Annexyres)
{a.1ll)Upload Copy of EIA/EMP{Maps/Plans/Figures only) |Copy of EJA/EMP(Maps/Plans/Figures only)
(b)uploaded Copy of Risk Assessment Report Copy of Rigk Ascessrment
(c)Uploaded Copy of Feasibility Report/ Detailed Project
- ~ LDLE&EMLBEMMMEMW ineerin
Report(DPR) /Detailed Engineering Report /Detailed ng. ort /Detailed Conceptual Plan /Approved Mining Plan g g
Conceptual Plan /Approved Mining Plan ¢.2an
(d)Uploaded Copy of Final Layout Plan &nuLEmLLam_ELan
(e)Uploaded Cover Letter Copy of Cover Letter
39. (FUploaded Copy of documents in support of the
competence/authority of the person making this Qopy of documents in support of the competence/sthority of the person
application to make application on behalf of the User making this application 19 make application on hehalf of the User Agency
Agency
(g)Uploaded Copy of District Survey Report NA
{h)Uploaded Copy of Replenishment Study Report &
i NA
Baseline Survey Data
(Huploaded Additional File Copy of Additional File .
(j)Upfoaded Proposal Presentation (To be given In EAC Copy of Uploaded Proposal Presentation
_meeting)
{k)Upioaded Updated Form1 NA
Essential Details Sought
Ns‘; EDS Sought Date EDS Sought Letter
NO Record
Addtional Deatalls Sought
NS'; ADS Sought Date ADS Sought Letter
NO Record
Undertaking

I hereby glve undertaking that the data and information given in the application and enclosures are true to be best of my
knowledge and belief. And T am aware that if any part of the datz and information found to be false or misleading at any
stage, the project will be refected and clearance given, if any to.the projact will be revoked at our risk and cost. In addition to

above, I heraby give undertaking that no activity/ truction/ exp lon has since been taken up.
: Name of Applicant {Sh. Sandeep Sharma S/¢0 Sh. Bhawani Shankar Sharma
' Designation jOwner.

Name of Company (Applicant Name should not be
given here) SANDEEP SHARMA
Address | N#v- Gulabgarh, Tehsil- Kotputli, Distt.- Jaipur
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Acknowledgement Slip for EC application

This is to acknowledge that the proposal has been successfully uploaded on the
portal of the Ministry. The proposal shall be examined in the Ministry to ensure that
. required information has been submitted. An email will be sent seeking additional
¢ information , if any, within 20 working days. Once verified, an acceptance letter shall

be issued to the propject proponent .

. Following should be mentioned in further correspondence

1. Proposal No. 1 SIARJMIN/278364/2022

2. Category of the Proposal : Non-Coal Mining
Proposed Project of “Quartz, Feldspar &
Masonry Stone Mining Project” (M.L. No.-

. 07/2000 Lease area-4.96Hectare) with

" Enhancement in production capacity 35,000
TPA to 1,89,960.8 TPA(ROM) located Near
Village-Gulabgarh, Tehsil- Kotputli, District -

4. Date of Receipt of Proposal : 16 Jun 2022
5. Name of the Project proponent along with contact details

3. Name of the proposal

a) Name of the proponent : SANDEEP SHARMA,
b) State : Rajasthan
c) District : Jaipur

d) Pincode : 303001




) ’ L o o LEA I
FIRST INFORMATION REPORT
(Under Section 154 Cr.P.C.)
(e g RE )
(T 164 Tvs wiEar @f@ar % agq)
1 District ¢ P.S. Year
(Bremy: T A (grm: T @) 2022
: FIR No. Date and Time of FIR .
(7R A): 0024 | (qwEacR R 1301/2022 14:36
S . Acts ‘ Sections
(wH) e ) e ()
1 a1 7 7 1860 143
- a1 5 1860 e e o . e
5 . 7s1860 T T T g
4 w7 H 1860 I | : 421
% (a) Cocurrence of offence (ST9TrE #it w2=1):
e e : Date To
© Dayfmy rofRred i Dﬁa“? Fg;'“ 69/01/2022 (ﬁaﬂ?ﬂ?ﬁ)‘ 13/01/2022
. T;me Period — Time From 0 00 23y Time To 00:00 751
¢y sratan): (@TT ) (qHT qF):
.1, Information received at P.S. Date . - Time -
. 1310112022 14:36 941
{540 g == v gd): (fet): (@a):
i) General Diary Reference Entry No. Date & Time e o
e "‘;‘”'“‘T_ o) | @R ) 040 (Reier wd w) 13/01/2022 14:36:00 34
1 Type of Information (F=HT T THIY): terfers
‘. Place of Qccurrence (ST}
i 1« Direction and distance from P.S. S Beat Nc. T
(& R % h: gfero) - afzra, 10 famfy (@) : AT
(1Address(S3aT):  jingor
. - In case, outside the limit of this Police Station, then
(af uraT diAy 3 AR g ar) o
Hame iF.5 District({State)
{47 T ATH): (R (=) ):



- e e e _ —_— ||F“..[ ; a?a’ﬁrzfﬂ - i

6. Complainant / Informant (freraassat / gamai): -
(a) Name(9):  sandeep sharmsz - i
(b) Father's Name (fttar #r 7re): bhawani shankar sharma
(c) DatefYear of Birth - '
) (o= R aref): 1980 | (d)Nationality(zrgtuam): LI

(e) UID No(gsré<T «.): :
(f) Passport No. (W‘ﬁéﬂ) _ B

Date of Issue .. Place of lssue

(& w5 i fAf: (@ w9 =)

(g) Id details (Ration Card,Voter ID Card ,Passport,UID Ne. LDriving License PAN) (qg=v Raoa( o a7,
quwwmmaﬂénmﬁ?mﬁnﬂm}

Csne iaTyee id Number ]
(h) Occupahon (amm)
(i) Address(qTﬂT)
'S.No. (F. [Address Type ‘Address
S B I G I S
1 ]EF'f'HWTﬂT jward n. 17 neemka thana, A8 #1 44T, FF7 =TT, WA
2 lawﬁw |ward n. 17 neemka thana, =13 &7 «77, Hiwe, T _«_ﬁvﬁ
L4
(i Phone number ) " R
. Mobiie (ATaTFA .):  91-9828868660
(O L) ( _) .
" Details of known/suspectedfunknown accused with full particulars
(ATe/E /sy afg St 9 A giga avh):
Accused More Than (@ ATadt T & sfffr gy ar ), e
S.No. 'Name | Alias 'Relative's Name | Address
(F.H) () o EEm o ReeEam
1 |gopiram meena | | . jingour. ST ST T
'vagerahmatar7__ .| weema e
. Reasons for delay in reporting by the complainant/informant
(FRrerraaerat / gearsat g ROE G & of w07 % Frew);
- Particulars of propetties of interest (Attach separate sheet, if necessary)
(mﬁmwﬁrﬁﬁm(uﬁwwa a‘rwwaaﬁﬁ)) - .
S.No. ‘Property Category JProperty Type (Freafy jDescnpnon [Value(in Rs/-)
(FH) (mreafy ity | %w‘rc) - ’(ﬁTK_UT) N (gw(a Y

.




1 otal value of property stolep(ln Rs/-}
At g€ wuf¥ 1 @ AR H) ):
nquest Report / U.D. case No., if any (J=F et Rt / &t ., 7k FE )

S.No. [UIDB Number |
(F’) _|(I{_:3ﬂ'§.é’r.$r. ) J
“rst Information contents (Attach separate. sheset, if necessary)
(mwm(ﬁaﬁma.ﬁmwmﬁam);
Foy &7 o TR wEeg qfere vy ey sy farva @A wgT - 7/2000 W AT
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et firar & 3o =@ gz adwT 7 franefier § R ad 2020-21 ¥ 7684.80 & = @fFs FeHTTT A
fr'ﬁ%f‘ﬂr.‘:irﬁnﬁ?massmﬂ%ﬁm'mmﬁﬁ%amwmm18!311%&?5@1—‘1
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FOR
HARTZ, FELDSPAR & MASONARY STONE MINE
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7.2.1 PROPOSED RATE OF PRODUCTION WHEN THE MiNE 1S
FULLY DEVELOPED -

The production is 499720 tones in third year and 499720 tones in fifth year.
10% variation may take place in target as per market requirement.

7.3 MINEABLE RESERVES AND ANTICIPATED LIFE OF THE MINE

As per paragaraph 3.5 the geological reserve of Quartz;-'ipeldspar & Masonary
stone Mine is = 5341076 tones. Around 1499160 tonnes of ROM is expected to
excavate during next five years and then with 2 target of around 499720
tonnes per year these reserves will give a life of around 10.68 years. Life of

mine may be changed as per next five year production apd further exploration
in future.

24 Proposed Mining Method:-

As per chapter no-7.0.

Z.5. CONCEPTUAL MINING PLAN - .
Conceptual Modified Mining scheme is necessary to know the ultimate limit of
the pit crust at surface at the end of lease period., it s ?also necessary to select
the sites for waste dump, site service, plantation etc. m such a place that these
sites should not get any disturbance during the life of the mine. Considering the
aforesaid aspects the Conceptual Uttimate pit limit. Waste and overburden will
be dump at private land of lessee out side the
115,83,83/121,2,118,119,120,122,125.
SW direction of lease area.

The surface limit of the workin
Plate No. 5. The section has be
the section.

2.5.1 BLASTING

Broad Blasting Parameters

lease area. Khasra no are
A plant is also Proposed in lease area at

g at the end of leasa period is illustrated on
en prepared and ultimate slope is drawn over

item In meters ‘Others ]
Deep Hole Blasting

Deep Hole Machine -
Deep hole dritl roag
Burden

Spacing

Hole Diameter
Drill Machine

= Ydthie

Down the hole dritl

& meters effective length
3 meter

4 meters
100 mm to 110 mm
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(a) violgtion: of g’ “rules, cihét thaw the rles. made
' 23G: o{ the Acl, within: the mining
‘haddr of a miring ‘Jease s shall not
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Office Details
Lessee Informafion
Mineral Details

Fee Details
Clearance Details
Producation Details

Demarcation Details

FRP Detail
. FRP Type FRP Description GT Sheet No. | Longitude Latitude - Coordinate Unit Village
WELL OF SH HAJARI SINGH KH NO 76-00- 27-38- : ) *
Other 60 54A02 47.8262 52,0909 : Degree Min,Sec | GULABGARH g
Description Of Pillar/Area
Aréa Area Distance | ;
# Block - From  To Reference : Bearing(Deg,Min,sec) (in Point Type : Longitude(Deg,Min,sec) : Latitude(Deg,Min,sec) ;| Sequence
meters) : : ) .
' Intermediate
1 Frp X 180-0-0 226 Pillar 76-0-47.76 27-38-44.75 1
2 X v ‘ 270-00 © 260 lmegﬂ;‘:‘ate » 76-0-38.27 27-38-44.82 2
3 R 180-0-0 1m0 '"teg‘i’"ea c:'a‘e 76-0-38.24 27-38-41.24 3
4 z A 90-0-0 97 : Lease Pillar 76-0-41.78 27-38-41.22 4
) . v i N -
5 A B 135-0-0 110.3  Lease Pillar 76-0-44.6 27-38-38.66 5
6 B C 180-0-0 149 | Lease Pillar 76-0-44.56 27-38-33.82 6
7 - C D 270-0-0 110 Lease Piltar 76-0-40.54 27-38-33.85 7
'8 . D E 360-0-0 50  Lease Pillar 76-0-40.56 - 27-38-35.47 8
g9 E F 270-0-0 104 Lease Pillar 76-0-36.76 27-38-35.5 9
10 F G 360-0-0 177 Lease Pillar : 76-0-36.81 27-38-41.25 10
1 G A 90-0-0 136 Lease Pillar 76-0-41.78 27-38-41.22 : 11
Location Detail
#  Block District Tehsii  Near Villége Khasra No. PlotNo. Khasara Status Khasara Ownership
1 Jaipur Kotputli ‘ Gingaur 85, 88 Private Land Self Ownership
2 Jaipur Kotputli Gingaur 82 Private Land Self Ownership
3 Jaipur Kotputii Gingaur‘ 86

Private Land

Self Ownership
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FilebNo F(Mines)/Jaipur(Kotputli)/138(1)/2010-2011/851-854
Order No

Regional Office Jaipur

Rajasthan State Pollution Control Board

Opp. Road No 5, VKIA, S_ikar Road, Jaipur
Phone: 0141-2332263

Registered

2022-2023/Jaipur/4747 Date: 14/07/2022

Unit Id : 16,444

M/s Krishan Kumar

VPO - Jaisinghpur Khera,

Tehsil : Bawal, District : Rewari (Haryana).

;5* ?‘%::,»

2.

E-Mail : kkswamil5@gmail.com

Sub:

Ref:

Sir,

Grant of Consent to Operate under Section 21(4) of Air (Prevention & Control of
Pollution) Act, 198ifor your Minor Mineral Mine at near Village-Jingaur,
Tehsil-Kotputli, District- Jaipur (M.L.No-13/07 ).

(i) Your application'dated 01/06/2022
(ii) Received on 01/06/2022

In view of the details submitted vide your above referred application/ documents, the

Consent to Operate under Section 21(4) of Air (Prevention & Control of Pollu§gn)

Act,19811is hereby granted for carrying mining activities. This consent is subject to‘e

following stipulations:-

1 That this consent is being granted in favour of M/s. Krishan Kumar, a Mine of
Minor Mineral having M.LNo-13/07in an area measuring 4.0335 Hectares
at/near Village-Jingaur ,Tehsil-Kotputli,District-Jaipur.

2 Thatthis consent is valid for a period from 01/06/202‘2 to 31/05/2027

3 That this consent is valid for following mining activities :-

Mineral Permitted Mining Capacity

1 QUARTZ & FELDSPAR ~ 279947.0000 TPA

4 That the project proponent will comply with the Standard as prescribed vide the Ministry of
Environment, Forest and Climate Change notification no. GSR 826(E) dated 16th November,

2009 with respect to National Ambient Air Quality standards.

Page 1 0of 4
Validity own
Digitally signe Sharma
Date: 2022.0 33:031ST

Reason: Selffty
Location:




Regional Office Jaipur

Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263 -

Registered

File No F(Mines)/]aipur(Kotputli)/138(1)/2010-2011/851-854

OrderNo 50222023 /Jaipur/4747 | Date: 14/07/2022

Unit Id : 16,444

5 That this consent to establish/consent to operate is only fo;: g_a)'mx:rying out mining of
mineral/ore and not for any . processing/benefication or ~crushing/grinding of
ore/mineral for which a separate application for consent to establish and/or ‘consent
to operate should be submitted. The project proponent is required to obtain seprate
consent to establish and consent to operate for carrying out mining of other
minerals(s), if any -or processing/beneficiation of such mineral(s) and for any
addition/modification/alteration or change in process. '

6 That the lessee shall comply with all the conditions imposed by DEIAA,
Government of Rajasthan vide ' its office letter no
:DEIAA/JAIPUR/EC/2016/1491 dated : 30/05/2016 while ~issuing
Environment Clearance to your project. '

7 This consent to operate is being issued for production of Masonry Stone
(CHEJA PATTHAR) 279947TPA at M.L. no. - 13/07 Village Jingaur,
Tehsil-Kotputli, District-Jaipur. '

8 That the drills shall be operated with water injection system ie wet

_ drilling be carried out ‘during mining or the drills shall be operated with
the dust extractors.

9 That regular water sprinkling shall be carried out in critical areas prone
to air pollution and having high levels of SPM and RSPM such as on:
haulroad, loading & unloading points & transfer -points. It shall be
‘ensured that the Ambient Air Quality parameters conform to the norms
prescribed by the State Pollution Control Board/CPCB/MoEF.

10 That no waste water shall be discharged inside or outside the mining area
under any circumstances so as to ensure the zero discharge. )

11 The overburden shall not be dumped in such a manner that it flows with
water in the nearby tanks, reservoirs and ponds etc. the lessee shall
dump the overburden in such a manner that it does not get carried away
to the nearby water tanks and lakes etc. during the rainy season.

12 That grant of this consent shall not absolve the project proponent from
making compliance of other statutory obligations prescribed under any
other law or directions of courts or any other instrument for the time
being in force. '

13 That plantation shall be developed so as to cover at least 33% of the total
land use for mining and allied activities in this monsoon season and shall
submit compliance report within 90 days from issuance of this letter.

14 That this consent to operate shall be subject to compliance of any
decree/direction or order passed by court of law in the matter.

15 That this consent is subject to validity of approved mining plan and
mining lease.
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4 ’ ) ' Regional Office Jaipur

T

Rajasthan State Pollution Control Board
Opp. Read No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263

Registered

File No F(Mines)/Jaipur(Kotputli)/138(1)/2010-2011/851-854

OrderNo  5022-2023/)aipur/4747 Date: 14/07/2022

. Unit Id : 16,444

16 That the project Proponent shall comply with provision of the Batteries
(Manaagement and handling) Rules, 2001 (as amended) and submit half
yearly returns (as bulk consumer, importer, auctioneer, recycler as the
case may be) to the State Board as provided under rule Q(Z) (ii) of the
Battery (Management and Handling) Rules, 2001 (as anfénded) In case
the Project Proponent is not a bulk consumer even then the used
batteries shall be returned to the authorized dealers or recyclers only.

17 That the record of batteries purchased and sold/returned to registered
dealers and/ or  authorized recyclers’ shall be maintained and made
available to the officers of the Board during inspection.

18 That the unit shall apply for renewal of consent to operate before 04

= , months from expiry of this consent. '

19 That the mining operation shall be carried out in accordance with.
approved mining plan only. '

-20 That no Single Use Plastic (SUP) item, which is ‘banned vide Ministry of
Environment, Forest and Climate Change (MOEF & CC), Government of
India notification dated 12.08.2021shall be used in the  industry/unit

premises. :
21 That all other general conditions enclosed as Annexure shall be strictly complied
with. -

22 That this Consent is subject to the conditions as stated above and general conditions
as stated 'in Annexure. Further, the mining unit will comply with the provisions of
the Air (Prevention & Control of Pollution) Act, 1981and any such conditions as may
be specified- from time to time by the State Board under the provisions of the
aforesaid Act.

23 That the grant of this Consent to Operate is issued from the environmental angle
only, and does not absolve the project prbponent from the other statutory
obligations prescribed under any other law or any other instrument in force. The sole

ey and complete responsibility, to comply with the conditions laid down in all other
laws for the time-being in force, rests with the industry/ unit/ project proponent.

24 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceedings, if any, instituted in the past or that could be
instituted against you by the State Board for violation of the provisions of the Act or
the Rules made thereunder.
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(N Regional Office Jaipur
Rajasthan State Pollution Control Board
Opp. Road No 5, VKIA, Sikar Road, Jaipur
Phone: 0141-2332263 .
Reéistered
e File No F(Mines)/Jaipur(Kotputli)/138(1)/2010-2011/851-854
OrderNo  5022-2023/Jaipur/4747 Date: 14/07/2022
Uui& Id : 16,444

25 That the grant of this consent to establish/operate is issuedafrom the environmental
angle only, and does not absolve the project proponent'fgbf'n the other statutory
obligations prescribed under any other law or any other legal instrument in force.
The sole and complete responsibility, to comply with the conditons laid down in all
other laws for the time-being .in force, rests with the industry/unit/project
proponent. '

®
i

’
‘ Encl: As Above

Yours sincerely,

Regional Officer

(A):  Copy To:-

Mining Engineer, Department of mines and Geology, khanij Bhavan, jJaipur - to inform
that this .consent has been issued from the environmental angle only, and ensuring
compliance of any other law/act/rule/regulation or order of any Court/Tribunal is the
sole responsibility of the project proponent and the concerned departments..

District/ Divisional Forest Officer, Forest Department, Jaipur - to inform that this
consent has been issued from the environmental angle only, and ensuring compliance of

any other law/act/rule/regulation or order of any Court/Tribunal is the sole
responsibility of the project proponent and the concerned departments..
Master File.
Regional Officer
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granted by DEAA 1© SEIAA in complionce of MOEF | Proposal Num*m: SIAJRI/MINT483885/2024

& 0 CM dotod 28/04/2023 & Horbla NGT order ¢ |

doted 07/12f2022 Quortz & Feidspar Mining Project |

) T

Current Status: SRR

. State: RAJASTHAN .

77{08/2026

. Ssubmission Date:

|
Application for EC for Mining of Minor Minerais of Mina Lease (0-5 HA) - Form-2
|

— . IR "

Basic Information

14. Category of the Project/ Activity ' '
|

ML e No. as per schedule to B4 Notificatisn, 2006 o) Mining ofiminerals  Nun~Cool Mining {Minor Minerols-other than river bed mining)

40335 ! Ho

8.2, Copasity

Re-approicol undar Ministry OM datad 28.04.2023 & 15.03.2028

16, Whether project is loctted i proxioity of Prolscted ArcosfCriticsl or Severely Polluted !
' AarpcfEcosensitive Arpa? No
y ¢
|
|
12, Cotegory of the Proact os par 14 Hotifiooation, 2065 B2 I
S e o e e . . . -
|
I
7.1 Ko ‘
18, Whether oy Forest tand involved Inthe rejent or part thareot No
ISRV -
" . " : |
19, Whather NBWL reoo nmpndndion i SEUH U No
|
Project Details 1

20. Details of CTE

0.1 Whether consent unger Al & Water Act hus baon obtained om SPCS Jutece? Yeos

2011 Raferenss tumiser of Consent sbigieg tram SPCB J LTPCC . N/a !
. L - “
2012 Dote of consent iesuen uforfaoz2
. . - i
2013, veddity of comsent (Vg op to) ’ 31 6&20““
B - - S » R TR -
W14 Y of canganl Gronr CY0 Copy o
2L wehither e prosctfoctivity fooates i QBT or 1087 area? Ko
\ B AR .
Product Details |
22. Details of Products & By- pmdu”ts
Name of Product Preduct { By Product uantity / Capacit : port | Transmission Remark
remeairred Jredet “ . Quentylcapacy o Jode of romapatt [T :

(ST T,

27@34? Tors por Annurh (TPA) Rood NA




I
- e - e ey e
Lo " :
|
T - I
23, whather any other Envirorenental Sensitive trea exists within 0 ¥m om the . e :
projectfactivity boundory? P

I
Note: Ot teralic, includes oreos protected under internationat conventions] Area important or sensitive lecological reasons/ Sensitive species of flora o founa] infond or
soastalf Tourst places/ Defance installations { Densely populated areasf Areas containing important, high qx*ﬁ!y, or scc‘x‘rca ‘s"asourws‘lb Amas wsctpﬂ’o 1o naturcl Horards

Detalls of Water requirement during Construction stage

OV i
|
. |
24. Bonefits of the project II
241, Social benafits of project or wotivity Employment MJF Be Generited
242. Finonclal benelits of praject or aotivity Eenploymsnt wm Ba Gengroted
- s
Construction Details !
. i
25. Use of resources for construction or operation of the project I
|
. R i
25.1. - Whether requirernent of water involvad inthe project? Yes |
|
|
!
|

Mods of Transport  Details of Permission

Source  Quantity inKLD Present  Quantity in KLD with Expansion Method of water withdrawal - Immmca from Source in mtr
TANKER 45 o TANGR  feoo Tankers NA
|
Details of Water requirement during Operational stage . ||
S
|

Method of water withdrawal  [Distance from Source inmtr ~ Modeof Transport  Detalis of Permission

Source  Quantity inKLD Present  Quantity in KLD with Expansion
O AN NN 8 S W A LM 1o Ao 0 M M A 31 - - e — l ;
Cther 48 o . : Others 1200 Tankers NA
|
28.2. Otherinformation, if any K& |
. PR - SRS o
I
- I
26.3. whether requizerment of Minerals andfor fuels invoived in the project? Ne :
SR R T "
|
25.4. Construction mutesial o |
|
r
25.5. EHactic Power Mo !
- » |
25.6. Whather ony ute of sunstancas or matanials, which oro bozrdous {as por MEIHC No :
rules) to human heaith or the environment {fore, foune, ond water supplies) required? i
. . . S R e it e e .
|
- . - .
|
Physical Changes ;
26. Construction, operation or decommissioning of the Project Involving actions, which will cause physical changes in the locality:
| .
’ |
26,1, Whather any permanpnt o7 lemporary ehrnge in fond use, fund cover or topography Il
due to project activity? . ves | .
- e T R S A —— -
. . ) i
Current Land Use ! Aren in Hu Remarks .
. d R S A A A
2811 Forestiondg || 0 4]
) v e e 2 e e e e e s e A A A s
2812, Agncuiture fund ! o [} ,
. - SRR N e
26.1.3. Grazing Long : g ¢
28.14. Boreniend o . ' o ¢
' Lo R A 0 AR BB SO
26.15. Woste Lang f 40335 ’ o
e : [ ’
28.1.6. Suruce woter bodies ! ] ]
. I
28,17, Marshy kand [ ¢
28.1.8. rungroves I ¢ a
4 FOT S
26.1.8. settlemoenty . : ¢ o
26,110, Rovds f Other inteustrusture ) ’ ! 0 ¢ .
26.L1. Plantation [ Green bett : ' 0 0
¢ 0

26.112. Industriat use
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T 3210, wibstnor moosures for waste miniization proposed? : No ‘
33. ‘Mini*roposa!s |

33.. Details of Letter of intent (Lot} / Vesting order [ Mining Lease : ' ‘

33 1] ;. bam of issue of mlNeatsng mdmfmxnning mase nfosfzoos J B
3312, \.?olutif:y of the me \mmmg order 10/08{2068 i
33.!3; lwse Poriod : : 50/00
33.14.. Dmeofexpuyoﬂease 10/06/2058 | -
33 LB Letse area (ih m) os per Leif%/esﬁhg cmedummg wme 40335
33.16. Production CﬂPCMW {n wmTPA) o8 per Lot ¢ Vestmg Orcter § Mmmg lease, if ony 270047, ‘
prescrxbeé . I
33 ) 7. m&oﬁs of wasa mnemm{ 4} it any . Lause Pericd *IIOB{ZDBQ w© m{og]znss FOR 50 YEAR
33.! 8. Olh@r miormmwn, Hany . . . HA ‘ ‘
33.2. Stotus of approveat of Mining plon . Approved
333, Minerdlstobemined . ‘
. Nume of Mineral : Classification ‘ Production Capacity
| uortz&Feldspar : : Minor \ 279947
33.4. Detaits of Total excavation {RoM) Including Topsofl, Overburden, Mining waste, Rejects, 8tc. ‘
33‘4‘!. 'rcm% exc.meméc:»n InMIPA 279847 l '
33. 4.2. Ymn& Excavation in MCu *anxmum 10767 :
33.4,3. Enter strippmg Ratio . 00 [
33.4.4. Other formation, if any : NA ‘
33.6. Mineral Reserves
Name of Minerat Proved Reserves . indicated Reserves Roastves
5 5 N S SR S i S L . | T—
uuma & Feﬁdspor . 0.841 ‘ o612 _ 0193
33.6. Ufe of Mine (Yeors) . . ‘
33.8.3 Lsi‘e of the ming a3 por qpramwd mmmg plo 03f00
33. s 2. che of the mine o8 per total esxm\ct@d resemes. it m\y o3/oo
33.6.3. Other information, if uny ' NA
33.7. Type ond method of Mining Method ) J
33,?,|. 2’ypa of miszirsg : Opencast ‘
3372, Method of mining , ’ Smﬁnw?unixm
3373 Cvthevr sn{armu(zm Hany . -NA ) .
33.8. Yypeof bms&r:g. if any, to be adopted ‘
3384 T pe of biastin Low Controlied Blust
¥ 4 . ting
33.8.2. Mn, otion meastrss for control of blast mﬂupeci vibrations Plantation and use of proper PPEs
par
33.8.3. - Othei indorenation, i ey - . ~NA ’
33.9. Whether it is proposed to install beneficiation plont/Coal woshery within the mining No
leaze ores? ‘
33100 Whether it is propasad to install erushior within the n"xih‘mg lease area? Ho
331 Dumping strategy ) ‘ ’ \
6oscripﬁon . Area inHa Mcxknutr\ heightinm
Extemot durep 0 ] ‘
intsrnol dump G 0 K
Tapsol dump/ storage 00488 : 7 ‘

3312, Tonsoil manaaerment ‘



33.12. Topsoit management N ‘

L 33.12.#' 70205 rapsaﬂ emmmd dJ(mg ihe antara is!e of the ming (in meon Cubic wer) 38 | : :
33 12.3. Gt;iuct,an szmhgy of mpsog! a . Wwﬁ Be Uge Jfkm&ctmn . : -
aaw.z. y ot rréérmotxon,t if any o T o NA T o
3343, Det!:d the QuarryfMine Pit : o T‘ . h
33131, Total Quarry hrea (rc ) 20335 ‘ ' &
3313.2. Entar Aran of Imal w;z’i (m Hecmre} - ‘ 2.5717 1 .
” 3313& Moximum D«s—pth of tingl void {m met@r) 30 , i
33034, loﬁwr information, it uny NA ) ‘
3314, Details of Transportation - . |

33 4.1 Mwe of tre%pmc:uon upm p;! mud“ Excavator

33 14. 2. &fm‘ie Qf :wr‘*g)or ttioh irom pit head to gldmgx'lasamg

S
|

33343, Mode or vursport from iac}‘hng PONT o Constimerns Dumpier
33.14.4. Omeria{e;mmm if fmy . . NA N
3318, Mtnﬂscﬁwﬁmaﬁm}posmﬁnﬁng land use : . . ! : '
3335, Plamoticm area (na} 0854 |
PUR— R PR ——— “ |
|
3345 2 Water bcdy in Ho . - omz - J
3&15 3 v"ub)nc Use in Hc ) ' 0.048 \
3. IS 4. Enter Othor uses in Ho e | ‘
$3.16. Detailts of DSR; Cluster and Replenishment study . .
33.)81 Whamampprwacu Ravaitatz‘e Yes ‘
33.18.2. whetherthe msmn! propom! is pmtof cluster No . } . ) .
3317, Production detalls for expansictnl modernization proposals ’ ‘ : o )
Sanclxoned cupacity(MTPA) as por |
financlal Year . EC cro . ‘ Approved Mining Plan
2024-2025 276847 279847 ‘ 275847
N . i :
o . . ‘
35. Impact Prediction - \
Alt Quality Impact Prediction i
|
Monitoring Location ‘ i
s R o171 .~ Baseline Pradicted ental vatue considering wardt TotoioLC Prasceibed
tot tong CorefBuffer Pollutant Unit Concentration {A] cuse stability {8} {Ak[sll Stondard ;
'3 3 "
I IO eizone PMIO Microgram -, 3 76 0
arN are por m3 |
1
36. Funds Allocated for Environment Management |
361 - Funds A%\"mi@d for Environment Mmmg@ne’ﬂ (Cspétat} (sr* Laﬂxs) 05 A ‘
36.2. funds Aﬁcccwd w,ws e mpomte Trvironsmental Respommﬁxzy (m chxhs) 25 ) ‘
38.3. Funds Allocated for Environment Msnugﬂmwu Plan (EMP) {Recurring per Anmsm) (m o5’ i
Lokhs) ) - | . ] §
Summoaory of aliocation of fund for EMP | : )
. : \
EMPs . Capltal Cost (iINR} - ‘ Recurring Costpar Annum (INR)
. 0BG : 50 ‘ 45
. | S - S—
Total 50 J 45
\
. : T ;
Consultant Details ) |
. ‘ |
37, Whether QUIJNABET Accrrdited BIA Consuttant sngaged? No ‘
. ] |
37.0. Reason for net engoging the Corsultant NA :
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S

To

FORM OF APPLICATION FOR AUTHORISATION UN
34(4) SREGULATION 34(6) OF METALLIFEROU

1961

txrey

The Dircctor of Mines Safety,
Ajmer Region -2, Anna Sagar Link
Road,Ajmer, Rajasthan, 305001,

DER REGULATION
S MINES REGULATIONS,

Sub: Application for permission under Regulation 34(4) & Regulation 34(6) of the Metalliferous
Mines Regulations, 1961 to work as manager of more than one mine.

Sir.,

I beg 10 apply for manager’s authorization/renewal of authorization under Regulation 34(4) &
gulations, 1961 to work as Manager of following

Regulation 34(6) of the Metalliferous Mines Re

mines: (give details of mines, its location etc.)

_[)etails :

Mine 1

Mine 2 -

Name of Mine

Jingaur Quartz Feldspar Mine

Jingaur Quartz Feldspar Mine .

ML No./QL No.

7/2000

13/2007

. Wame of Owner as per,

Lezsedocument ‘

(Name of all partners
- in case ofpartnership

firm)

Sandeep Kumar Sharma

M/s Jeengaur Mines and Minerals

Survey No.

;» Village & Post ‘ Jingaur J’ingaur'
"Taluk/Mandal ! Kotpuli lxo_tpuh
TDistrict : Jaipur Jaipur

TSrate & Pin code
“Contact No. & email
- address

Rajasthan (303108)

9462125251 &

: . RN
| ganpatimineralsnkt/@ gmail.com |

Deraits uf Appliénnt:

PN

D

b

N
v

Catenuch as Foremun, Second Class o

Ch s Class cten

( [t ol fasy medical examinaion
C(eatne of celer and date of medival
exihnnstat & aahidny ot slatuting

: ¢ r:hru .illl'»\)

; | ilict , !‘w:ulny

.

Certificate held (Type. Number &

TNbesh

FRA4333

; I RS R

TPorman’s Manager Certitieate

Rajasthan (303108)
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3. | Address for correspondence )
' : Vill - Dharnawas, Tehsil — Khinwsar
Dist - Nagaur, Raj - 341025
4, Contact Number & email address 8769834015 & .
mukeshparjapat1071996@gmail.com
S. Date of Birth '10.07.1996
(Enclose documentary evidence) ‘
6. | Aadhar Card Number 3718 3181 7270
| (Enclose copy of Aadhar Card)
7. Were you earlier authorized to act as No
Manager under Reg.34(4) of MMR,
1961, if so
(@) Name ofthe mine
(b)  Location of the mine
(¢)  Name of the owner
v (d)  Authorisation Letter No.
| &date
(e)  Period from & to
8. Number of Shifts worked: One
9. | Details of Statutory Supervisory staff (Photocopy of the certificate to be enclosed):-
Name lDesi gnation |Certificate No. & Date| Name of Mine  |Validity up to
‘| 1
9A. l Details of Non-Statutory Supervisory staff:-
Name 1 Qualification Experience
Umrav 10" pass 2 year
10. A. Details of machinery deployed (Mine-1):
SN Machinery Specification Nos. Hp Total HP
1 Excavator Hyundai 01 90 90 Hp
2 Dumper Tata 01 60 60 Hp
10A. A. Details of machinery deployed (Mine-2):
SN Machinery Specification Nos. Hp | Total HP
B Excavator Hyundai 01 90 90 Hp
2. Dumper Tata - 01 60 60 Hp
3, Compressor Local 01 40 40 Hp
2. Jack Hammer Sandvik 01 08 08 Hp

11. Permission under Reg.106(2)(h) of MMR, l‘)'él:

L

Mine |

l

Mine2




. permission was

‘Whether
obtained

NA

NA

| Letter No. & Date

12. Details of Mines and owner/s such as their communication address etc.:

Details

Mine 1

Mine 2

Name of the Mines

Jingaur Quartz Feldspar Mines

Jingaur Quartz Feldspar Mine

i) Name of the Mine:
i)  Labour
Identification Number
(LIN)

iy Have you filed
last year’s Annual
Return with online
“Shram Suvidha”
unified portal (Return
period from January
to December) ?

if Yes, please
indicate submission
1d.: ;

> if No, reason
thereof:

~
>

ML No - 7/2000

2-2525-1992-5

ML No -~ 13/2007

2-4475-8852-3

Name & address of
the oxe -

Sandeep Kumar Sharma
K hetri Mod, Bhudoli,
LNeem Ka Thana, Dist - Sikar

Deepak Singhal

Ward 14 Ram Geeta Kunj, Tehsil
INeem Ka Thana, Ganeshwar,"
Ganeshwar, Sikar, Raj -332705

Contact number &
emailaddress of owner

9462125251 &

ganpatimineralsnk{@gmail.com

98299199293 &

minegingaurminerals2 1@gmail.com

3

No. of leaseholds in 02-06-2056 10-06-2058
themine property ‘
(one/two) with
validity of
leaseperiod
Extent of area I H 1H
No. of workings 1 1 :
(Pits/Sections/Blocks) 1
Details Mine 1 Mine 2 %
\ Length of the pit \ 60 m 0 m ;




.

Width of the pit

40 m 40m.
szhl}l?)?i‘hc pit Sm 4m {
Manpower deployed/ 5 5
engaged

Details of Explosive
Magazine such as
license No. and
validity (enclose a
- copy of magazine)

Details of explosives
usedat the mine.

Nitrate Mixture Explosive

Nitrate Mixture Explosive’

ot R e

Distance between

Adjoining

Adjoining

Mode of conveyance
provided to the
manager

LMV

LMV

I request your good self to kindly permit me to work as Manager of the above-mentioned mines.

Date: |~ |le] 203y

4T

(Name & Signature of the Cax:;?date)

Name & Signature of Owner/Agent, Mine No.1.

( Qaveliep  ymanr <havmaa’)

Name & Signature of Owner/Agent, Mine No.2.

Ganils ghivg]

Note: Enclose relevant documents along with application with self-attestation by respective owner-of

mine

"(Name & signature of all partners in case of partnership firm)

<ltel



APPOINTMENT LETTER

To,

Mukesh, Mine Manager,
Vill = Jingaur, Tehsil — Kotpuli
Dist. - Jaipur

Subject: For the appointment of Mines Manager at my J ingaur Quartz Feldspar Mine (ML No
~7/2000) of Sandeep Kumar Sharma (Owner)

Sir,
I am pleased to appoint you as my manager as per my discussion held with you. With your

capability of hoar work & thorough experience in the mining field, I have decided that you are
the suitable person in the present situation to handle the mining work.

Apart from these duties and work you must handle and manage the activities at the mine site.
Also, it shall be your duty to take care of employees, health, safety, and other issues during the
operation. Secondly, during the surprise visits from DGMS officials, you will be the authorized
person to take care of the officials and to make sure the visit is done in a proper manner.

You have to join with immediate effect 10/10/2024 (Date) to the mine.

Regards

e
= 9\ ) Y
(Name of Owner)

Sandeep Kumar Sharma



APPOINTMENT LETTER -

To,

Mukesh, Mine Manager,
Vill - Jingaur, Tehsil — Kotpuli
Dist. - Jaipur

Subject: For the appointment of Mines Manager at my Jingaur Quartz Feldspar Mine (ML No
~13/2007) of M/s Jeengaur Mines and Minerals of Deepak Singhal (Owner)

Sir,

I am pleased to appoint you as my manager as per my discussion held with you. With your
capability of hoar work & thorough experience in the mining field, I have decided that you are
the suitable person in the present situation to handle the mining work.

Apart from these duties and work you must handle and manage the activities at the mine site.
Also, it shall be your duty to take care of employees, health, safety, and other issues during the
operation. Secondly, during the surprise visits from DGMS officials, you will be the authorized
person to take care of the officials and to make sure the visit is done in a proper manner.

You have to join with immediate effect 10/10/2024 (Date) to the mine.

Regards

o\l e}
(Name ot Owneg’

M/s Jeengaur Mines and Minerals



i

I Mukesh, Foreman’s Certificate Holder do hereby affirm and confirm that I am 'appointed at the post

of Mine Manager of the Jingaur Quartz Feldspar Mine (ML No —7/2000) of near the village —Jingaur,

- Tehsil -Kotpuli and District — Jaipur (Rajasthan) and also I am not working at any other position orjob

related to mine manager post.

I hereby certify that the above information is true and correct;to the best of my knowledge.

Date: 10/10/2024 W =
' o\ o\""“l

Place: Jingaur : . o ’ (Signaturos =
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FIRST SCHEDULE
FORM |
(See regulations 3 and 6)
Notlee of Opening/-Clasing/-Appeintment ete,
Fromg
Mugnor Quartz Peldspar Mine (M1, No.-2/2000)
Village - Jinpour, Tehsil - Kotpull
Jatpur (Raj.) ~ 303108 '

Ta:
1, Ditector General of Mines Safety, Hirapur, Dhanbad 826001 (Jharkhand).
2 11y, Ditector General of Mines Sufety, North Western Zone, Jhamarkotra Main Road, Hiran Magri,
© Sector6, Udaipir 313 002 (Rijasthun).
3 Director af Mines Sufety, Ajmer Reglon =1, Ana Sagar Link Rd, Ganapati Nagar, Ajmer, Rajasthan
305001
1, District Collector, DIstHet: Loninnmniie
Sir,

| have to furnish the following particulars n respect of (i) Notice of Appointment of Mine Manager at mine
Nopsur Quartz Feldspar Mine (ML, No -7/2000) of Sandeep Kumar Sharma (Owner) :

L in cane of CHANGE OF NAMIEE OF THE MINE;

O N0 O hE INC.covvv v ereririisssressnsra e AtC Of ChANEE vovvvsvrivinenrssassnrvassan

2. () Shuation of the mine: T In case of a NEW MINE, particulars of the mine:
Village s Jingaur PPost Office : Jingaur
Police Statjon + Kotpuli Telegraph Office : Kotpuli
District . Juipur Railway Station : Jaipur
T e

1. (i) Name nnd postal address of (i)
(i) Owner: - - Sandeep Kumar Sharma
Khetri Mod, Bhudoli,
Neem Ka Thana, Dist - Sikar
(h) Agent, ilany:

{¢) Manager: - Mukesh -
(ii) In case of change, dute of change: -
4. (i) Name of manaper/ waistnnl mui)hgerh« - vMukcsh ‘

underground manaper/ enpinest/ surveyor
whowe appointient is terminsted/who is appointed **:

(1) Date of sppoitmentlermingtion: < 10.10.2024
£ Date on which it is intended 10 apen/ reopen’ abandor/ discontinue the mine: 10,07.2023
6, Acual date of opening/ reopening/ sbandunment/ discuntinuance of the mine : 10.07.2023
‘ Yours faithfully,
. At
Signature: .0 L9, N TR

Designation; Owaer/AgenyManager
l)dwim.(;?'.,tI.?.J;?.'.‘.1....,mnmmmm
A selfeattested copy of Ui dease deed! lease sgreements powed of auomey 10 be encloved while submitting
“Notice of Opening of the Mine™.
A "scllrnnmmd copy vl the statutory certilicute possessed by the peison appointed as Manager at the mine is
o hic enclosed :



T

FIRST SCHEDULE
FORM 1
(See regulations 3 and 6)
Notice of Opering/-Closingt-Appointment etc.
From:

Jingaur Quartz Feldspar Mine (ML No —13/2007)
Village ~ Jingaur, Tehsil — Kotpuli
Jaipur (Raj.) - 303108

To:

1. Dircctor General of Mines Safety, Hirapur, Dhanbad 826001 (Jharkhand),

2. Dy. Director General of Mines Safety, North Western Zone, Jhamarkotra Main Road, Hiran Magri,
Sector-6, Udaipur 313 002 (Rajasthan).

3. Director of Mines Safety, Ajmer Region -1, Ana Sagar Link Rd, Ganapati Nagar, Ajmer, Rajasthan

305001 .

4, District Collector, District: «..ivviviiiriiiniiriniin

Sir,

Ihave to furnish the following particulars in respect of (i) Notice of Appointment of Mine Manager at mine

Jingaur Quartz Feldspar Mine (ML No -13/2007) of M/s Jeengaur Mines and Minerals of Deepak Singhal
(Owner)

3. Incase of CHANGE OF NAME OF THE MINE:

Old name of the mine

............................................... Date of change ........cccvvevivvenencennnes
4. (i) Situation of the mine: (i) In case of a NEW MINE, particulars of the mine:
Village : Jingaur Post Office : Jingaur
Police Station : Kotpuli Telegraph Office : Kotpuli
District 1 Jaipur Railway Station : Jaipur
Present
3. (i) Name and postal address of (if)
(a) Owner: ' - Deepak Singhal

Ward 14 Ram Geeta Kunj, Tehsil,
Neem Ka Thana, Ganeshwar, Ganeshwar, Sikar, Raj -332705

(b) Agent, if any:

(c)  Manager: - Mukesh '
(ii) In case of change, date of change: -

7 G ) Name of ma.;{ager/—assistantmaﬁggef/——»N"m"w Mukesh
uniderground-manager/-engineer/-surveyor
whese-appeintment-is-terminated/who is appointed **:
(ii) Date of appointmenttermination: +10.10.2024

8. Date on which it is intended to open/ reopen/ abandon/ discontinue the miné : 10.07.2023

Actual date of opening/ reopening/ abandonment/ discontinuance of the mine : 10.07.2023

- \q&urs iallhfuﬁy‘w i,

Signature: zﬁ.vﬁf!rﬁ...

Designation: (Tvncr/;\gen#Managﬂ
o Date:,.. ..., LA {Q}?"f
T A sclf-attested ‘copy of the lease deed/ Jease agreement/ power of attorney to be enclosed while submitting -
“Notice of Opening of the Mine™,
** A scif-attested copy of the statutory certificate possessed by the

person appointed as Manager at the mine is
10 be enclosed :



e
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FIRST SCHEDULE
FORMI
 (See regulations 3 and 6)
" Notice of Opening/-Closing/-Appeintment eiC.
From:
Jingaur Quartz Feldspar Mine (ML No ~13/2007)
Village — Jingaur, Tehsil - Kotpuli
Jaipur (Raj.) - 303108

To:

1. Director General of Mines Safety, Hirapur, Dhanbad 826001 (Jharkhand). . )

2. Dy. Director General of Mines Safety, North Western Zone, Jhamarkotra Main Road, Hiran Magri,
Sector-6, Udaipur 313 002 (Rajasthan). ) ) ’ . )

3. Director of Mines Safety, Ajmer Region -2, Ana Sagar Link Rd, Ganapati Nagar, Ajmer, Rajasthan

305001

4. District Collector, DIstrict: .....ccovirarirmmsrarnenee

Sir,

I have to furnish the following particulars in respect of (i) Notice of Opening at mine Jingaur Quartz Feldspar
Mine (ML No ~13/2007) of Deepak Singhal (Owner)

3. In case of CHANGE OF NAME OF THE MINE:

Old name 0f the MINE....evuriiniinrrreeitemrtinraa e Date 0f Change «....coeeveemmnssresaseasennes
4. (i) Situation of the mine: (ii) Tn case of a NEW MINE, particulars of the mine:
Village : Jingaur Post Office : Jingaur
Police Station : Kotpuli Telegraph Office : Kotpuli
District : Jaipur Railway Station : Jaipur
Present

3. (i) Name and postal address of (ii)
(a) Owner: - Deepak Singhal
Ward 14 Ram Geeta Kunj, Tehsil,
Neem Ka Thana, Ganeshwar, Ganeshwar, Sikar, Raj -332705

(b) Agent, if any:
(c) Manager: -
(i5) In case of change, date of change: -

* (i) Name of manager#assistanmanagef/——-
undefg,foundmanage#eﬂgineeﬂasuweyef
whese-appointmentis-terminated/who is appointed **:
(iiy Date of appointment/termination: -

" "Date on which it is intended ‘towb\pen/ reopen/ abandon/ discontinue the mine : 10.09.2023

9. Actual date of opening/ reopening/ abandonment/ discontinuance of the mine : 10.09.2023
B S Vo afmﬁ; MMMMMM
Signature: ..... y

Designation; Owher/AgentManager
Date:...f 0. L oL AM e i

* A self-attested copy of the lease deed/ lease agreement/ power of attorney 10 be enclosed while submitting

“Notice of Opening of the Mine”.
»+ A self-attested copy of the statutory certificate possessed by the person appointed as Manager at the mine is
to be enclosed
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FOREMAN'S CERTIFICATEOF COMPETENCY
(e T Tl A ) ’
(R(‘\lfi\‘u’d (i mitres having openeisd ¥ urking ooly)

(wfaria Tam fafm, 1961 7 et )
{Under the Metallifersus Mines [Legulatinns, 1961)
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THIUT- O3 T
SHRAWAN RAM

P T
¥} e

Shn MUKESH sonof
10 JULY 1996 having given satisfactory evidence of possassing

and experience is hereby granted  FORMAN'S € FRITFICATE

e presonibod quahifications
OF COMPL TENCY. for metaliiferous mine having opencast workings only. This certiticate 3
cliectine from 01.09.2019 »
. N
| A
,-f - ?j
* £
. ' &E,
AR/ | ,A —
Iz : et
FXFE TEar e 4 ) sd
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Eaunimations

Fovatinistugig

Signed and Sealed
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FUEECr XA
Govt. of /ndi'a
Syt PPCL ST OrOerE AL
Ministry of Ltabour & Employment
TITHE LB IR ITEr2r
Directorate-General of Mines Sarfety

r

Fi0: 430781 [NW/Z|Ajmer Region 1{Perm{2024]267480
10305 BT 0 ; O BUR 1A% 113, Jany, R, 133 305001, § B2 : dgmsajr] Sgmail.com, UNT F@N ; 0145:2425537

Uy
W YR PSS / Director of Mines Safety.,
ISR -1, ISR 7 Ajmer Region-1. Ajmer.
Ja1H,
ol §HY1, W TP
(PR FHT0] UF TSI FRE/A4333, dated 24.02.2020)
frare 2139 A 8o, GHERI ST Mg, T YRUTAT,
@Wﬁm<mw‘vw-s4lozs | | |
frqa: sqwe @ AP, 1961 & R 34(6) ¥ siarfa T @H § vawre & & § o1l B #t gty & A

Sir,

Please refer to your application vide letter No nil, dated 25.07.2024 & online application vide ID No. 267480, dated 26.07.2024. on the
above menuoned subject.

The matter has since been examined in the light of what has been stated in your application under reference along with enclosures. In
exercise of the powers conferred on the Chief Inspector of Mines (also designated as Director General of Mines Safety) ur}dcr
Regulation 34 (6) of the Metalliferous Mines Regulations, 1961 and by virtue of authorizstion granted by the Chief Inspector of Mines
Safety (also designated as Director General of Mines Safety) under section 6(1) of Mines Act, 1952, I, hereby authorize you to manage
Jingaur Masonary Stone Mine (ML No. 07/2000, LIN 2252519925) of Shri Sandecp Kumar Sharma, located near village Jingaur. Tehsil
Kotputli, District Jaipur. Rajasthan, subject to the following conditions being strictly complied with:-

- Manager shall not take up any appointment in any capacity whatsoever in another minc.

- No working shall be extended below the superjacent ground in the mine.

- No workings shall be made or extended to within 45m of any public structures/roads/houses/railway of permanent in
nature not belonging to the owner of the mine without obtaining specific permission in writing from this Directorate under
Regulation 109 of the Metalliferous Mines Regulations, 1961,

- No blasting shull be done within 100m of any dwellings not belonging to the owner of the mine.

- No deep hole blasting shall be conducted without ebtaining permission from this Directorate.

- HEVMAM shall be not be deployed in the mine without obtaining permission in writing from this Directorate.

- The provisions of Regulation No. 164(1-A)c) and 164(1-B)(a) of the Metalliferous Mines Regulations, 1961 shall be strictly
complied with.

8. The towl amount of explosives used per day in the mine shall not exceed 100kg.

9. Average employment shall not exceed 7Spersons in all the mines.

10. Daily personal supervision shall be exercised by the manager at mine.

H Al work in the mines shall be carried out in day light hours only.

12. No ore dressinghandling/processing plant is attached with the mines. .

13. The manager shall not allow any person for employment in the mine unless such persons has been imparted initial vefresher
vocational training as required under Rule 6 10 9 and on-the-job training(s) as required under Rule 12 to 135 of the Mines Vocational
Training Rules, 1966, ' ’

14, Mine management shall ensure the followings -

L 10

0

~NON L

- Rule 29B. Rufe 77-A of the Mines Rules, 19355,
- Maintining of employment FormsiRegisters as per DGMS (Circular) Legistative No 01 of April, 2017,

IS, Mining Mate shall be appointed in the mine for supervision of the workings.

L6, Every competent person in the mine shall be provided under dated receipt an awthorisation for which he has been employed along
with a cenificd copy of the portion of this permission and other statulory provisions related to him as requived under Regulation
39(2) of Mewalliferous Mines Regulations, 1961,

17, As required under Regulation 160(4) of the Metalliferous Muies Regulations, 1961, no petson whose wages/payment depend on
the amount of minceral, rock or debns obtwned by firings shots. shall he appointed 1o petform the duties of a blaster. No person
engaged by 3 contractor or Magazine license holder shall perform the duties of the blaster, e, Blasting shall be done only by a
hqldcr of bluster or higher cenificate issued under the Mctalliferous Mines Regulations, 1961 and emploved by the owner of the
mine. Holder of .'1'Shol-ﬁrcr Certificite issucd by the PESO abo cinnot mndu.ct Blasting operations in a nune. The Blaster shall
write Blaster’s Daily chqn, Mis-fire shots report with his name, dusignation in a bound paged Register kept for the purpose in the

hzlps://approval‘-perrmssion-dgms.govm/PermissnonExemptionRelaxa!ion/PEREmailCorrespondenccllnbox?q:lGglyqGWnXMSGisMCq%?bg%.(. 12



6 PM ' Email
Hescribed proforima and it shall be signed with date of signature, 1 the dutics of Blaster are performed by a Mining Mate or Mine
“sForeman’s Certiicate of Competency he shall also maintain his respective daily report in addition to Blaster's daily report.
8. Airborue dust survey as provided in Regulation 124(3)(a) of the Metalliferous Mines Regulations, 1961 shall be done to ascertain
 the concentration of respirable dust in the air and also to know the percentage of free silica in the dust generated at the mine.
. Wet drilling shall be done by directing a water jet on to the tip of the cutting edge of the ergonomically designed drill machine to

prevent dreaded disease silicosis. The jack-hammer drill machines shall be ergonomically designed to minimise harm from
vibration and noisc. '

20. On or before the 013 day of February in every year, Owner/Agent/Manager shall submit Annual Return in respect of the preceding -

calendar year Online through Shram Suvidha Portal htips:/retun shramsuyidhgoy.in and https://dgms. govin |

21. All applications for permissions as required under the Mines Act, 1952 and its subordinate legislation shall be submitted Online
through website-dgms.gov.in.

The mines shall not be worked in the absence of Manager, Above permission shall stand cancelled as soon as the person, to whom
it is being granted, leaves the services of the mine under reference. However, the manager shalt not vacate his office without giving
duc notice in writing to-the owner or agent al Jeast 30 days before the day on which he wishes to vacate his office. A copy of such
notice shall be submitted to the Director of Mines Safety, Ajmer Region.

23, The Manager shal} be provided with suitable means of communication and transportation to exercise daily personal supervision in
cach mine, ‘

24, Where by reason of absence or for any other reason the manager is unable to excrcise daily personal supervision, a person holding
a valid Mine Foreman’s or manager's Certificate shall be authorized to act as manager of the mine in compliance with Regulation
34(7) (1) of the Metalliferous Mines Regulations, 1961 and il no such qualified person is available, the Mine workings shoul(‘i be
kept suspended during such absence ol Manager, Attention is drawn to Regulation 34(7)(n) and (b) of "the Mectalliferous Mines
Regulations, 1961 in respect of the period of authorization permitted and intimation of the authorization to the Directorate General
of Mines Safety, Dhanbad and the Director of Mines Safety, Ajmer Region cte. .

25, Notwithstanding anything contained above, the authorization may be withdrawn at any time as provided in the aforesaid

(C,‘B Regulation. .

“F 06 1 at any time any of the conditions subject to which this authorization has been granted is violated or not complied with, this

authorization shall be deemed to have been revoked with immediate efTect.

27. This authorization is being granted without prejudice to any other statutory provisions, which may be or may become applicable at
any time.

8. This authorization may be amended, modified or withdrawn at any lime i considered necessary in the interest of safety.

_Please note that this authorization is not likely to be rencwed unless the manager’s certificate is revalidated.

0. This authorization will remain valid up to 07.08.2025.

Your Faithfully

SURJEET KATEWA (DIRECTOR - AJMER REGION 1)
THIS IS A SYSTEM GENERATED DOCUMENT, DOES NOT REQUIRE ANY SIGNATURE.

https://approval-permission-dgms,gov.in/PermnsslonExemplionRelaxalion/PEREmailCorrespondencellnbox?q:|GglyqGanMSGisMCq%%g%... 2/2‘
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- Government of India
Sae e
Deepak Singhal
Sied fafd / DOB : 21/04/1990
9eY / Male
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